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ACT No. XIX or 1878.

~ Passep BY THE GovErNor GENERAL OF INDIa 1N CounciL.

{ Received the assent of the Governor QGemeral on ihe 22%nd
o December 1873.)

“An Act to consolidate and amend the Law relating
to Land-Revenue and the jurisdiction of Revenue
Officers in the North-Western Provinces.

VWHEREAS it is expedient to consolidate and Preamble.

amend the law relating to land-revenue and the
jurisdictio_n of Revenue Officers in the North-Western
Provinces of the Presidency of Fort William in
Bengal ; It is hereby enacted as follows :—

1

- CHAPTER T.

PRrELIMINARY.

1. This Act may be called *The North-Western Short title.
Provinces Land-Revenue Act, 1873 :”

Tt extends in the first instance to all the terri- ILocal extent.
tories for the time being under the government of the
Lieutenant-Governor of the said Provinces, except

" those specified in the first schedule hereto annexed ;

But the Leocal Government may, by notification
in the official Gazette, extend the whole or any part
of this Act to all or any of the territories so excepted.

This Act shall come into force on the passing Commence--
thereof. , - ment.

9. The Regulations and Acts mentioned in the Enactments
second schedule hereto annexed are repealed to the wepealed. -
extent specified in the third column thereof.

But all rules prescribed, appointments made, pow-
ers conferred, and notifications published under any

- such
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such enactment, and all other rules (if ansr) now in
force and relating to any of the matters hereinafter
dealt with, shall (so far as-they are consistent with

- this Act) be deemed to have been respectively pre-

Interpreta-
tion-clauge.

¢ Mahal.’

‘ Collectof of
a District.

‘Commis-
sioner of a
Division.’

‘Rent.

¢ Sir-land.’

scribed, made, conferred and published hereunder.

And all proceedings now pending which have been
commenced under any enactment hereby repealed,
shall be deemed to be commenced under this Act,

except where a decree has been made or an appeal
presented.

3. In this Act—unless there be somethlng re-
pugnant in the subject or context,

(1.) ¢ Mah4l” means— .

(@) any local area held under a separate engage-
ment for the payment of the land-revenue, and for

which a separate record-of-rights has been framed,
and

(b) any local area of which the revenue has been
assigned or redeemed, and for which a separate
record-of-rights has been framed :

(2.) “Collector of a District’’ means the chief

officer in charge of the revenue admm1strat1on of a
District :

(8.) < Commissioner of a Division” means the
chief officer in charge of the revenue admlmstratmn
of a Division :

(4) “Rent” means whatever is to be paid,
delivered or rendered by a tenant on account of his
holdlng, use or occupation of land :

(5.) <“Sir-land” mea.ns,—, _ ,
" (w) land recorded as sir at the last settlement of

the district in which it is s1tuate, and contmuously SO

recorded since ; or,

(b) land continuously cultivated for twelve years
by the proprietor himself with his own stock, or by
his servants, or by hired labour; or,

(¢) land recognized by v1llage-custom as the
special. holding of a co-sharer; and treated as such in
the distribution of profits or charges among the
co-sharers : :

(6.) “ Annual
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(6.) ¢ Annual value” means double the amount of
the revenue, or, in the case of mahdls permanently
assessed or exempt from the payment of revenue,
double the amount that would be assessable on® such
mahéls if they were liable to assessment or revision
of assessment :

(7.) “Incumbrance” means a charge upon or
claim against land arising out of private eontraet

(8. ) “ Agricultural year” means a - year com-
mencing on the first day of July, and endmg on the
thirtieth day of June:

(9.) “Revenue Court” means all or any of the

( following authorities: (that is to say) the Board of
- Revenue of the North-Western Provinces, and all

members thereof, Commissioners, Collectors, Assist-
ant Collectors, Settlement ' Officers, Assistant Settle-
ment Officers and Tahsilddrs

(10.) “TRevenue-free” applies to land whereof the
revenue has either wholly or in part been released,
compounded for, redeemed or assigned:

(11.) “Board” means the Board of Revenue of the
North-Western Provinces :

(12.) “ Minor” means a person who has not com-
pleted his age of eighteen years.

CHAPTER II.

CONSTITUTION AND. POWERS OF REVENUE OFFIGERS

4. The chief controlling authority in all matters
conneeted with the land-revenue of the said territories
is vested in the Board, subject to the Local Government.

Subject to the orders of the Liocal Government, the
Board shall sit in any place in the North-Western
Provinces that it thinks fit, and it,shall have the pow-
ers conferred by chapter VII of this Act on Commls-

_ sioners of Divisions.

5. The Local Government, with the previous sanc-
tion of the Governor General in Council, shall appoint,
and may from time to time remove, the Members of

the Board.

«6. With

“Annual
value.

‘ Incum-
brance.’

¢ Agricultural
year.’

¢ Revenue
Court.

‘ Revenue-
ree.

‘Board.’

‘Minor,’

Chief con-
trolling
authority in
revenue mat-
ters.

Appointment
and removal .
of Members
Board.
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review and
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authorize
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exercise pow-

ers of Board.

* Commis-
- sioners of
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6. With the previous sanction of the Local Gov-
ernment, and subject to rules which it may from time
to time prescribe, the Board may distribute its busi-
ness and make such territorial division of its jurisdic-

tion amongst its Members as to the ‘Board may seem
fit.

All orders made or decrees passed by a Member of
the Board, in' accordance with such distribution or
division, shall be held to be the orders or decrees (as
the case may be) of the Board.

7. No decree or order coming under the consider-
ation of the Board on appeal or on being called for or
reported for orders under section two hundred and
fifty-three or section two hundred and fifty-four, shall -
be altered or reversed without the concurrent judg-
ment of two Members of the Board.

8. When the Members of the Board are _~equa]ly/
divided in opinion as to any order to be made in the
course of its non-judicial business, the question regard-

-ing which there is such division shall be referred for
declsmn to the Y.ocal Government.

9. The Board may review, and may rescind, alter
or confirm, any order made by itself, or by any of its
Members, in the course of its non-judicial business..

But no decree passed judicially by it or by any of
its Members shall be so reviewed except on the appli-
cation of a party to the cause within ninety days from
the passing of the decree, or, if good cause be shown,
‘within any longer period. -

A single Member vested with all or any of the
powers of the Board shall not have power to alter or
reverse a decree or order passed by the Board or by
any Member other than himself.

10. Notwithstanding anything her einbefore con-
tained, the Local Government may authorize any
Member of the Board to perform or exercise, either
generally or in any particular locality, all or any of the
duties and powers imposed and conferred on the Board.

11. The Local Government shall appoint in each-
Dlvision a-Commissioner, who shall -within his Divi--
sion exercise the powers and dlschalge the duties con--

ferred
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ferred and imposed on a Commissioner of Division un-
der this Act, or under any other law for the time
being in force, and who shall, subject to. the. control
of the Board, exercise authonty over all the Revenue
Officers in his Division.

12. The Tocal Government shall appoint in each

- district an officer who shall be the Collector of the

District, and who shall exercise, throughout his dis-
trict, all the powers and d1scharge all the duties
conferred and imposed on a Collector or an Assistant
Collector by this Act or any other law for the tlme
being in force.

The Local Government may confer on any Assist-
ant Collector in charge of a Sub-division of a District
~ all or any of the powers of a Collector of a District,

and all powers so conferred shall be exercised - subJect
- to the control of the Collector of the District.

13. The Local Government may appoint to each
- district as many other persons as it thinks fit to be
Assistant Collectors of the first or second class.

. All such Assistant Collectors, and all other persons
employed in maintaining revenue-records or otherwise

in or about the business of the land-revenue, shall be

subordinate to the Collector of the District.

14, The Loecal Government may from time to time
alter the limits of any Division, District or Tahsil, and
may divide any district into Sub-divisions, and from
time to time alter the limits of such: Bub-divisions.

All existing tahsils shall be Sub- d1V1310ns of Dis-
tricts until they are so altered.

- 15. The Local Government may place any Assist-

ant Collector of the first class in charge of one or
‘more Sub-divisions of a District, and may at any time
remove him therefrom,

Such Assistant Collector shall be called an Assist-
ant . Collector in ~charge of a Sub-division of a
District, and shall exercise the powers conferred
. upon him by this Act or by any other law for the

time being in force, subject to the control of the Col-

lector of the Dlstnct
The
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The Tocal Government may, from time to time,

delegate its powers under this section to the Collector -

of the District, and ‘may revoke such delegation.

16. Every officer of a Sub-division of a District =

employed in maintaining revenue- records or other-
wise in or about the business: of the land-revenue

shall be subordinate to the’Assistant Collector (if any).

in charge of such Sub-divisions subject to the general

‘control of the Collector, of the District.

17. In conferring powers under this -Act, the
Tocal Government may empower persons by name,
or classes of officials generally, by their official titles.

18. The Collector of the Distriet, or any Assistant
Collector in charge of a Sub- division of a District, or
Officer in charge of a Settlement, may make over any
case, or class of cases, arising under the provisions of

his own file to any of his subordinates competent to
deal with such case or class,

or may withdraw any such case or class of cases
from any Revenue Officer subordinate. to him, and
may deal with such case or class himself, or refer the

same for disposal to any other such Revenue Officer

competent to deal therewith.

19. The Tocal Government may vary or cancel
any order conferring powers under this Aect.

20. Tt the Collector of the District dies, or is
disabled from performing his duties, the officer who
succeeds temporarily to the chief executive adminis-
tration of the district in revenue matters shall-be held
to ‘be the Collector of the District under this. Act
until the Local Government appoints a successor to
the Collector so dying or disabled, and such successor
takes charge of his appointment.

21. Whenever any person holding an office in the -

service of Government, who has been invested with

" any powers under this Act in any .district, is trans-

ferred to an equal or higher office of the same nature
within another district, he shall, unless the Local
Government otherwise directs, be held to be invested

~with

|
3
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with the same powers in the distriet to which he is
so transferred.

292. Tahsilddrs shall be appomted by the Board
subject to such rules as:to qualification or othe1w1se

as the Board, subject to the sanction of the Local

* Government, may from time to. time make under
section two hundred and fifty-seven. '

23. The Collector:of the District, with the sanc-
tion of the Board, may airrange all the villages of
such district in patwéris.’. circles, and may, from time
to time, alter the limits of such circles.

But no such arrangement or alteration shall be

final unless and until it has been sanctioned by the
- Board. :

24, A patwéri shall be appointed to each circle,
whether the mahils in such circle are assessed to
revenue or not,

25. Whenever a circle is without a patwam, the
proprietors of such circle, or their representatives in
interest; shall, in accordance with ~local eustom,
nominate a person to be such patwari, and he shall
be appointed by the Collector of the Dlstrlct or As-
sistant Collector.

- 26. In case of d1s'agreement as .to the nominee,
the Collector or Assistant Collector shall ascer tain
the local custom, if any, and shall appoint the person
nominated in accordance therewith.

Where no such custom can be asceltamed the
Collector or Assistant Collector shall appoint the
nominee of those proprietors who represent the
largest amount of annual value in the circle, or of
~their representatives in interest.

If a mahdl is held under direct management, or if
the proprietor of a mahdl be under the charge of the
Court of Wards, the Collector of the District or
Assistant Collector, shall be held to be the proprietor

for the purpose of nominating a patwérl under this

ectlon

27. If the_persons in whom the nommatlon is
vested neglect to nominate a successor to the patwari
within fifteen days from the occurrence of the

vacancy,

Appointment ¥
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‘cirele of each patwéri, or ;

vacancy, the Collector of the District or Assistant
Collector shall call on them by notice to make the
nomination, and, if they fail to do so witlin fifteen
days from the rece1pt of notice, the Collector of the
Distriet or. Assistant Collector shall make the ap-
pointment.

28. If the person or persons in whom the ho-

mination is vested nominate & man not qualified to
perform the duties of a patwéri, or in the nomination
neglect to follow the loeal custom, the Collector of
the District or Assistant Collector shall refuse to
appoint the nominee; and if no fit person be nomi-
nated within fifteen days from the date of the notifi-
cation of such refusal, he shall himself appoint a
person to the vacant office : A

“Provided that the Collector of the District or Assist-

ant Collector, in making the appointment -under this

and the last preceding section, shall always give pre-
ference to any member of the late patwari’s famﬂy,
qualified to perform the duties of the office.

29. A rafe may be ipposed by order of the Col-
lector of the District, on the annual value, or on the
cultivated area, of all the mahdls composing the
rtly in the one way, and
partly in the other, for dpfraying the salary of such
patwari, and any eha,rges incurred on account of any
additional establishiment rel juired for the proper super-

vision; 7 m}atenance -and c)rréetlon of the patwan S

records.

30. The amount of th%@ rate to be imposed under
section twenty-nine in any district or Sub-division of

a District, shall be determ‘med by the Board under |

the orders of the Local Govelnment

Provided that such rate shall not exceed three per
cent. on the annual value of the rated mah4l, and
that the amount to be imposed on each mah4l shall

be fixed in the temporarily settled districts for, the’

~ term of settlement, and in permanently settled dis-

tricts for thirty years, or sucly shortcr period as the
Local Government may direct,|

31. The
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31. The rate shall be collected with the revenue,
and shall, in case of defgult, pe recoverable by the
same process as arrears of revenue.

- 82, The salaries of the patwaris shall from time
" to time be fixed by the Board under the orders of the
Local Government. '

33. One or more Kédningos may be appointed in
each tahsfl for the proper-supervision, maintenance
and correction of the patwari’s records. ™ ™ ™ s

In ,case of a vacancy in The office of a Kéntingo,
preference shall be given to some duly qualified
member of a family in which the office of Kdntngo
_of the tahsil or any part thereof is hereditary.

If no such qualified member can be found, then
one of the patwaris of the tahsil shall, if duly quali-
fied, be appointed to the vacancy, and failing any
~ person duly qualified among them, some other fit and
competent person shall be appointed thereto.

34. The-salaries of the Kéntingos shall from time
to time be fixed by the Local Government.

35. Every Kéntingoand patwari, and every person
appointed temporarily to discharge the duties of any
such officer, shall be deemed to be a public servant
within the meaning of the Indian Penal Code, . =

and all official records and ‘papers kept by any such
officer shall be held to be public records and the pro-
perty of Government. ‘

CHAPTER III.
SETTLEMENT.

36. Whenever the Local Government thinks that
any district or other local area liable to be brought
under settlement should be so brought, it shall pub-
lish a notification specifying such area,

_cand if it thinks that a record-of-rights in land,
whether permanently settled, temporarily settled or
revenue-free, should be. prepared for any district.or
local area, it shall publish a notification to that effect..
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37. Every local area shall be held to be under

settlement from the:date of any notification published-
under section thirty
issue of another notification declalmg settlement oper-

- ations to be closed therein. '

-and relating thereto until the

Every district or other local area, undel settlement

. at the time of the passing of this  Act, shall be held

to be under settlement within the meaning of this
section without the issue of the notifications pre-
scribed by section thirty-six.

38." The Local Government may from time to
time appoint an officer to be in charge of the set-
tlement, of one or nioré districts, or part of a district,
and as many. Assistant Settlement Officers as to it
may seem fit; and such officers.shall exercise the
powers conferred upon them by this Act so long-as
such- district, part of a district or dlstrlcts 1s or are

_ under settlement.

assessment.

Powers of

Settlement

Officers as to

erection of

boundary-
marks and

decision of

disputes.

—

- 89. ‘The Logal Government shall from time to
tlme, with the previous sanction' of the Governor
General in Council, frame and issue rules regarding
the mode in which the revenue demand is to be
assessed.

40. When any district, or pagt of a dlstrlct s
under settlement, the Settlement Officer shall have
power “to call upon all proprietors, by proclalnatlon
to be stuck up in some conspicuous place in ‘each

- village, to erect within fifteen days such boundary-

marks as he may think necessary to define the limits
of their villages, mahdls, or fields; and in default of
their compliance . within the time specified in the
notice, he may cause such boundary-marks to be
erected, and he shall recover the cost of the erection
from the proprietors as if it were an arrear of
revenue.

In case of dispute concelmng any boundary- malks,.

the Settlerment Officer shall decide such ‘dispute on

the basis of possession, or may refer it to albltratlon,..

for decision on the merits as provided for in section
two hundred and twenty to section two hundled and
thirty-one (both inclusive).

4]. All

TERATITA
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41. Al Settlement Officers and all officers in charge
of a survey made in connection with the revenue,
‘and their assistants, servants; dgents and workmen,
may do all acts necessary for-gny purpose connected
with the settlement or survey, asthe case may be.

492. The Seftlement Officer may order all persons;

-whose presence is in his opinion necessary for any of
the purposes of this chapter to attend at any specified
time and place, and to produce any written document

in their possession or power; and all such persons
shall be legally bou'nd to obey such order,

43. The seitlement shall be made with the pro-
prietor of the land; or, if the proprietor have trans-
ferred possession of his land.to a mortgagee or condi-
tional vendee, then with such mortgagee or vendee.

If, at the time of settlement, a mah4l or any share
thereof be in the possession of a lunatic, minor, or
~other person incapable of making a contract the

- settlement shall be made with his guardian or mana-
ger on his behalf.

44, ‘When several persons hold a mahél the Set-
tlement Officer shall have power to make a joint
settlement with all such persons, or with their repre-
- gentatives elected according to the custom of the

mahal. ’

45, VVhenever the Settlement Officer frames gene-
ral proposals of assessment in accordance with the
rules made under section two hundred and fifty-seven,
he shall report them through the Commissioner of
the Division to the Board, and after receipt of the
orders of the Board thereon, and subject to such
orders, he shall ascertain the amount of the assess-
ment proper for each mahdl, and declare the same to
the person with whom the settlement -of such mah4l
is to be made.

Such declaration shall be made on a date to be
notified by proclamation at the tahsil in which such
mahal is situate.

46. If the persons with whom the settlement is
to be made agree to the assessment so proposed, they
and those (if any) whom they represent in interest

shall

T O AR G
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’shall become liable from the date of such agreement,

or from such subsequent date as the Board dneets,

. to pay such assessment,

and in mahdls in which the land or part of the

land, is held in severalty, the Settlement Officer shall -
‘distribute such assessment on the lands so held.

47. Tn any mahdl where, by the established
custom, the land or the amount of revenue payable
by each sharer is subject to periodicalre-distribution
or re-adjustment, the Settlement Officer may, on
application of the co-sharers, enforce such re-distiibu-
tion or re-adjustment aceordmg to the estabhshed

" custom of the mah4l,

- Exclusion of

person declin-
ing, or failing
to-accept,

seftlement,

- 48. Tf the person to be settled Wlth refuse to
accept the assessment offered by the Settlement

° Officer, or fail to accept such assessment within

thirty days from the date of the déclaration by
the Settlement Officer under section forty-five, the

' Settlement ‘Officer shall report the case through
.. the Commissioner of the Division to.the Board,
~and the Board may direct that the person so refus-
~ing or falllng be excluded from the settlement

Allowance to
person ex-

cluded.

Procedure in

case of some
of several
proprietors .
yefusing
assessment.

for such term not exceeding fifteen years from the
date of such direction, as the Board shall fix. And
the Settlement Officer or the Tollector of the District
may, with the previous sanction of the Board, either
farm the mah4l or hold it under direct management
during such term or any part thereof.

In such case, the person so excluded shall be enti-
tled (subject to the orders of the Board) to an allow-
ance out of the profits of the mah4l of not less than
five  or more than fifteen per cent. on the proposed
assessment

49. 1If,in a pattidirf or. imperfect pattidérf mahsl,
some of the co-sharers refuse or fail within thirty
days from the date of the declaration by the Settle-
ment Officer under section forty-five to accept the
proposed assessment, the shares of the persons so
refusing or failing shall be dealt with under the . pro-
visions of section forty-eight, and they shall receive an
allowance as laid down in that section in proportion
to their respective shares in the mahal :

Provided
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_Provided that the farm of 'suehb shares shall be
~offered in the first instance tothose proprietors who

- have accepted the proposed texms.

50. Any proprietor excluded from settlement
under section f01ty-e1ght or forty-nine shall be enti-
tled to hold his sir Jand as an exproprietary tenant,
and the rent to be paid by him for such land during
such exclusion shall be fixed by the Settlement Officer
accordingly.

51.
signed under section forty-eight or section forty-nine
to any proprietor- excluded from settlement and of
the differerice between the rent fixed under section
fifty and the rent which he would be liable to pay if
he were a tenant-at-will, shall not be less than five or
more than fifteen per cent. on the assessment pro-
posed by the Settlement Officer.

§2. On the expiration of the term fixed under
- section forty-eight, the settlement shall be offered by
the Collector of the District to the person then en-

titled to be settled with in respect of such mahdl or

portion, at such assessment for the remainder of the
term of settlement of the dlstuet as the Board may
direct. -

And if such person refuse to accept the offer,
the Collector of the District shall report such refusal

through the Commissioner of the Division to the Board,

and such person may be excluded from settlenient for
such period not exceeding the term of the settlement
of the district as the Board may direct, and shall then
“ receive the allowance to which he would be entitled
if sections forty-eight and forty-nine applied to his
case. And the rent. to be paid by him as an expro-
prietary tenant for his sir land shall be fixed by the
. Collector of the District or Assistant Collector in
“accovdance with the North-Western Provinces’ Rert
Act, 1873.

Whenever
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53. Whenever several persons possess separate

- heritable and transferable proprietary interests in. any

mahdél, such interests being of- different kinds, the
Settlement Officer may, under the rules for the time
being in force, determine

(¢) which of such persons shall be admltted to
engage for the payment of the revenue, due provision

~ being made for securing the rights of the others, and

(6) the manner and proportion in which the nett
profits of the mah4l shall be allotted to the several

persons possessing separate interests as aforesaid for

the term of the settlement.

54. 1If in any mah4l coming under the provisions
of section fifty-three, the separate properties bear to
each other the relation of superior and inferior, and
the settlement be made with the party possessing the
superior right, the Settlement Officer may. make, on
behalf of the superior proprietor, a sub-settlement
with the inferior proprietor, by which such inferior
shall be bound to pay to the superior an amount
equal to the Government demand in respect of the
mahdl, together with the share of the profits thereof

allotted to the superior plopnetm under section fifty-

three :
Provided that, if the inferior proprietor refuse to

agree to the terms of such sub-seftlement, the mah4l

shall be made over to the superior proprietor for the
term of settlement.

And in such case the inferior proprietor shall hold
as an exproprietary tenant the land (if any) cultivated
by him at the date of such refusal, and the superior
proprietor shall pay him such annual allowance as,
when added to the difference between the rent fixed
for such land and the rent which the inferior proprie-
tor would be liable to pay therefor if he were a

tenant-at-will, shall not be less than five or more than "

fifteen per cent. of the proﬁts allotted . to him under
section fifty-three.

55. If the settlement of a mahdl be madewith

thc inferior p10p11<,t01 the amount to be paid by him .

shall

o
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- shall be fixed by the Settlement Officer at such a sum
as may be equal to the Government demand in respect
of such mahal, together with the share of the profits
allowed to the superior proprietor under section fifty-
three; and in this case the share of the superior pro-
prietor shall be realized as revenue, and paid to him
from the Government Treasury. :

56. If in any mahdl there exist persons possessing
proprietary rights therein which are not of such a
nature as to entitle their possessors to settlement, the
Settlement Officer may make such arrangements as
shall secure. such persons in possession of their exist-
ing rights, or of an equivalent thereto.

This may be done

(a) by the formation of a sub-settlement on behalf
of the proprietors with such persons for any lands
actually in their possession, or, .

(b) in mahdls held as joint undivided property and
where the said rights are rights to receive from the
tenants any money-payment or portion of the agri-
cultural produce, by assigning, in lieu thereof, the
proprietary right in a certain portion of the mah4l,
the profits of which are equivalent in the opinion of
the Settlement Officer to the said payment or
portion, or

(¢) in such other way as shall maintain the per-
sons referred to in the first clause of this section in
the enjoyment of, or of an equivalent to, their exist-
ing rights. - ' _

57. When the waste-land belonging -to, and
included at the previous settlement within the boun-
daries of, any mahdl assessed to the payment of
revenue is so -extensive as, in the opinion of the
Settlement Officer, confirmed by the Board, to exceed
the requivements of the owner of such mahal with
reference t0 pastoral or agricultural purposes, such
officer may make a separate settlement of the waste-
land which he considers to be so inexcess, and shall offer

belongs, at such assessment and for such term, not
' : exceeding
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exceeding the period of settlement of the mahal, as
the Board may order.

If the owner of the mahal accepts such offer, the -
Settlenient Officer shall make the settlement of such

waste-land accordingly, and on the expiration of the
term of such settlement, a farther settlement of such
waste-land shall be offered, on such terms as the
Board directs, to the person entitled to be settled
with in respect thereof.

If the owner of such mahdl refuses such offer, the
Settlement Officer shall mark off the quantity so in
excess, and declare it to be a separate mahdl and at
the disposal of Government: Provided that there
shall be allowed to the owner 6f the mahal to which
the waste-land originally belonged such annual sum
as the Board may direct, being not less than five and
not more than ten per cent. on the nett revenue
realized by Government from such waste-land.

58. Waste-land which has neither been ]ud1cia11'y
declared to be part of any mahdl, nor included within
the boundaries of any mahdl at any previous settle-
ment, shall be marked off by the Settlement Officer,

and he shall record a proceeding declaring such

" land to be the property of Government, and cause a

Proclamation
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Act XXTIX
of 1863.
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proclamation to that effect to be stuck up in the Dis-
trict Revenue Court and in the office of the tahsil in

which such land is situated, and shall call on all per-

sons having any claims on such land to make the
same within three months from the date of - the pro-
clamation. :

59. Such proclamation shall be held to be an
advertisement of the disposal of such land within the
meaning of Act No. XXIII of 1863 (Yo provide for
the adjudwatwn of claims to waste lands), section one,
and any person having claims to such land must pro-
ceed according to the provisions of that Act.

60. If no claim is made to the proprietary 11ght
of such waste-land, or if such waste-land is decided

to be the property of Government, but the proprietor
of the adjoining mah4l proves that he has theretofore -

- enjoyed the use of such land for pastoral or agricul-"

tural

I

LI
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tural purposes, the Settlement Officer may assign to
such mahal so much of such waste-land as he may
consider requisite for such purposes; and he shall
mark off -the remainder -and declare it to be the pro-
perty of Government.

61. If the claimant obtain a decree under the pro-
visions of the said Act No. XXIIT of 1863 for the
whole or part of such waste-land, the -Settlement
Officer may deal with the land to which a title is so

established under the provisions of section fifty-

seven.
REcorp-oF-RI1GHTS.

62. The Settlement Officer shall flame for each
mahal a'record containing a list of

(a) all the -co-sharers,

(b) all other persons occupying any portion of the

‘land therein, or who are in possession of any heritable
or transferable interest in such land, or receiving
rent in respect thereof,

(¢} the nature and extent of the interest held

therein by each of such co-sharers and other persons,
and

(d) all persons holdmg land free of rent, or
revenue-free.

" 63. The record shall also specify the persons (1f
any) holding land at a vent fixed by grant or by con-
tract, or on condition of service or otherwise, and all
other tenants in the mahal, the name and caste of

each, the area of their holdings, and all conditions of

their tenure.

64. All entries in the record made under sections
sixty-two and sixty-three shall be founded on the
basis of actual possession, and all disputes regarding
such entries, whether taken up by the Settlement
Officer of his own motion or upon the complaint of
the party concerned, shall be investigated and decided
by him on that ba31s - And all persons not in posses-
sion, but claiming the right to be so, shall be 1efe1red
)by him to the ploper Court.

65. The

Settlement
of waste-land
adjudged to
belong to
claimant.

Conteuts of.
reeord.

Record to-in-
clude particus
lars as to
tenants.

Settlement of
disputes asto
entries to be
made in
record..
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65. The Settlement Officer shall also record the

arrangement made by himself or agreed to by the
co-sharers,

(@) for the distribution of the profits derived from
sources common to the proprietary body,

(b) for fixing the share which each co-sharer is to
contribute of the Government revenue and of the
cesses levied under any law for the time being in force,
and of the village expenses,

(¢)  as to the manner in which lambardars or co-
sharers are to collect from the cultivators,

(d) the instalments of rent and the respective
dates fixed for their payment, and

(e) any other matters which he may be directed to

record under rules. framed under sect1on two hun(hed
and fifty-seven.

66. All cesses which are payable by tenants on
account of the occupatlon of land assessed,to revenue

- and taken into account in such assessment, or which,
in.the case of land not assessed to revenue, would

have been taken into such account had the land been
assessed, or in liew of which proprietary rights have
been assigned under section fifty-six, clause (), shall
be consolidated with the rent payable by such tenants.

A list of all other cesses levied in accordance with
village custom shall, if generally or specially sanction-
tioned by the Local Government, be recorded by the

- Settlement Officer, and no cesses not so recorded shall

Conditions on

collection- of .

cesses.

be enforced in any Civil or Revenue Court.

The Local Government may from time to time
impose on the collection of any cesses so sanctioned,

. such conditions as to conservancy, police or other

Determinas
tion of dis-
putes arising
under %ectlons

65 and 66.

establishments- connected with the village, bdzdr or

fair in or on account of which the cesses are levied,
as it thinks fit.

67. If it appear to a Settlement Officer that there
exist in any mahdl under settlement any disputes
relative to any of the matters which he is bound to
record, under section sixty-five or section sixty-six, he
may of his own motion, and without complaint beinO'
made, investigate and detelmlne such disputes in

accordance



1873.1-  Land Revenue (N. W. Provinces). 287

accordance with the existing village custom, a,nd
frame the record accordingly.

. 68. In framing the list of tenants mentioned in
section sixty-three, the Settlement Officer shall state ;
as to each tenant the following particulars :—

(#) Whether, under the provisions contained in

the North-Western Provinces Rent Act, he is a
tenant holding at fixed rates, or an exproprietary

. tenant, or an occupancy-tenant, or a tenant without a
right of occupancy :

(6) The rent which the landholder and the tenant
‘then admit to be payable by the latter:

(¢) If he be a tenant without a right of occu-
pancy, the number of years during which he has
held the land then in his possession :

(d) Any other condition of the tenure, whether
contained in a written lease or otherwise.

69. Notwithstanding anything contained in sec-
tion sixty-four, in case of any dispute respecting the
- class or tenure of any tenant, the Settlement Officer
shall decide according to the prineiples laid down in
sections five, six, seven and eight of the North-
Western Provinces Rent Act, 1873.

70. In case of any dispute regarding the rent
payable by any tenant, the Settlement Officer shall
decide according to the principles heremaftel laid
down.

71. If the propnetor apply to the Settlement
Officer to enhance or determine the rent of an expro-
prietary tenant, the Settlement Officer shall fix the
rent of such tenant at a rate which shall be four
annas in the rupee below the prevailing rate for land
of a similar quality with similar advantages held by
tenants-at-will in the same circle or tahsfl.

79. If a landholder apply to enhance the rent
previously paid by any of his occupancy-tenants,

or, if an occupancy-tenant apply for an abatement
of the rent previously paid by him,

~or, if a dispute exists as to the rent to be paud by
" an occupancy-tenant, -

the

Particulars
to be stated
in list of
tenants.

Determina-
tion of class
of tenants, .

Determina-
tion of rent of
tenants.

Enhancement
and determin-
ation of rent
of exproprie-
tary tenants,

Determina-
tion of rent
of occupancy-
tepants by
Settlement
Officer.
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the Settlement Officer may fix the rent to be paid |

by such tenant either by rveference to the standard
of the rent-rate sanctioned by the Board for purposes
of assessment for similar land, with similar advan-
tages, in the circle or tahsfl in which the holding
of such tenant is situate or by reference to the
customary rate of rent paid by tenants of the same
class for similar land, with similar advantages, in the
same circle or tahsil.

73. Inall cases in which rents have heretofore
been paid in kind, or on the estimated value of a
portion of the crop, or by rates varying with the crop,
or partly in one ot such ways and partly in another

‘or others of such ways, apphcatmn to commute such

rent to a fixed money rent may be made to the
Settlement Officer either by the landholder or by any
expr opuetary tenant or occupancy-tenant.

74. .On receipt of such: apphcatlon the Settlement
Officer shall deal with the case as if it were an
application under section seventy-one or seventytwo,
and shall determine the sum to be paid in commu-
tation in accordance with the provisions of those
sections.

75. Whenever an apphczttmn for enhancement or

-abatement or commutation of rent, against or by

any number of tenants, is brought befme a Settle-
ment Officer, such tenants may be sued or may sue
collectively : and it shall be no ground for: dismiss-
ing .or refusing to hear the application, that such
tenants are Wlonwly joined as plaintiffs or defendants,
provided all such tenants cultivate in the same
mahdl ; ' "

but no order shall be passed in such case in which,
enhancement, abatement or commutation of rent is
claimed, unless the officer making such order is
satisfied that all parties have had an opportunity
to appear and make ob]ectlon to any claims pre-
ferred against them.

76. Tvery order passed in any such case shall’
specify the extent to which each of the tenants
named in the order shall he aftected thereby.

77. The

e

t“);.-;—-a:/—'——/
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99. The rent fixed by order of the Settlement

Officer shall be payable from the first day of July
next following the date of the order of the Settlement
Officer, and (subject to the provisions of sections six-
teen and seventeen of the North-Western Provinces
Rent Act, 1873) shall not be liable to enhancement or
abatement for ten years from such first day of July.

. 78. - The Local Government may from time to
time, by notification in the official Gazette,

- (a) declare- the provisions of section seventy-
three applicable to any district or portion of

a district not under settlement ; :
(U) declare what officers -are empowered to hear
‘ and decide applications under section seventy-
three in such district or portion of a district,

and lay down rules for their guidance;

(¢) withdraw any notification 'previously pub-

lished under this section.

79. And whereas all grants (whether in 'Writing
or otherwise) for holding land exempt from the pay-

- ment of rent which have been made since the first

day of December 1790, by any authority other than
that of the Governor General in Council were de-
“clared: by Bengal Regulation XIX of 1793, section
ten, to be null and void, and like provisions have
. been by divers Regulations at different times applied
to the several parts of the territories to which this

289
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to commuta-
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Resumption
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grants.

Act extends; and the said Regulation X1X of 1798

also provided that no length of possession should

be considered to give validity to any such grant, -

either with regard to the property in the soil or the
rents of it, it is hereby enacted as follows :—

Applications by the proprietors to resume such
grants or to assess rent on the land shall, when the
district -in which the land is situate is a district
under settlement, be made to the Settlement Officer,

who may (subject to this Act and to any rules made

hereunder and for the time being in force) make
such order. thereon as he deems just.

80. Nothing in section seventy-nine applies to
either of the following cases, :

Rl

(¢) where

Disposal of

-applications

to resume
such grants.

Saving of
certain lands
held rent-

free.
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(a) where land is, previously to the passing of
this Act, held rent-free under a Judlclal
decision,

(b) where, previously to the pa,ssmg of this Act,
land held rent-free has been purchased for
a valuable consideration and its resumption
has been barred by Act No. X of 1859,
section twenty-eight, or by Act.IX of 1871,
second schedule, No. 130.

Validity of 81. Grants of land held under a written instru-

g:::gfn which . ment (whether executed before or after the -passing

expressty  of this Aet) by which the grantor expressly agrees
agreed nob to that the grant shall not be resumed, shall be held
resme valid as against him (but not as against his re-
presentatives after his death) during the continuance
of the settlement of the district in which the land
is situate, which was current at the date of the grant.
When rent- 89.

free tenure

confers pro-  WPWards, and still is, held rent-free and by at least

prietary two successors to the original grantee, such holding
right. shall be deemed to confer on the holder a proprietary
right,.
' Nothing in the Indian Limitation Act, 1871, shall
bar the rlght to make an application under this Act
. to assess to rent land held rent-free.

" savingof - 83. No length of rent-free occupancy of any
liability for Jand, nor any grant of land made by the proprietor,
revenue, shall release such land from its liability to be cha,rged

with the payment of Government revenue.
Sections 71 84. TIn assessitg rent under section seventy-nine,
iggb'{z o the Settlement Officer shall be guided by the pro-

visions of sections seventy-one and seventy- two, S0
far as they apply.

Porm of v 85, The Settlement Officer shall record all re-

gister of

B oiee  Venue-free tenures in such form of register as the

tenures. Board from time to time prescribes.
Resumption  86. The Settlement Officer shall enquire into the

in certain
e o lang C8SE of all lands released, conditionally or for a term,

held revenue- from the payment of revenue, and shall assess such.-
free. ~ lands if it appear to him that the condltlons have ,

been transgressed, or the term has expired.

‘Where any land has been for fifty yearsor

87. Any

P
e s

T e et
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87. Any person claiming land free of revenue

not recorded as revenue-free, shall be bound to prove
his title to hold such land free of revenue.

88. 1If he prove his title to the satisfaction of
the Settlement Officer, the case shall be reported to

the Local Government whose orders . thereon shall
be final.

89. If the title be not so proved, the Settlement

Officer shall proceed to assess the land, and to make
the settlement of it with the person in actual posses-
~ sion. as proprietor.

90. The Board shall from time to tine prescribe
the form in which the record to be made under the

provisions of this chapter shall be drawn up, and “the y;

manner in which it shall be attested.

91. All entries in the record so made and attested
shall be presumed to be true until the contraly 1s
proved. |

92. No: settlement shall be considered: ﬁnal until
it has been confirmed by the Local Governinent.

The Local Government shall -at 'some time before
confirming the settlement fix the perlod for Whleh
the settlement is to be made.

Title to hold’
free to be
proved

Report to
Government
where title
proved.

Assessment
and settle~
ment on
failure of
proof.

Form and
attestation
of record.of-
rights,

Prosumption
ag fio entries.

Confirmation
of settlement
and revision:
of assess-
ment.

Period for
which settle-

‘ment.is to be

made.

Such period shall be fixed wifh- refelence to the

agricultural year.
The assessment may be revised, if the Iocal

Government so directs, at any time before it is con-

firmed, and in such case the revised assessment shall
~ be proposed to .the proprietors, and the provisions of
sections forty-three to ninety-one (both inclusive)
shall apply.

93. At any time during the currency of a settle-
ment, the TLocal Government may invest any officer
with all or any of the powers of an Officer in charge
of a Settlement under this Act within such limits,

and with such 1estrlct10ns, and for such perlod -as it
thinks fit;

but not so as to enable him to enhance the total
amount of revenue payable on account of any mahal

except

Revision of
assessment
before con-
firmation,

Power to
invest officer
with Settle-
ment Officer’s
powers,
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except in respect of land added thereto or becoming
liable to payment of revenue since the confirmation
of the settlement. )

No officer so invested shall alter the. classification
of tenants made under this Act except-on the apph-
cation of a party concerned.

CHAPTER IV.
REGISTRATION AND MAINTENANCE oF RECORDS.
Collector o 94. The Collector of the District shall keep and

maintain . maintain the record-of-rights;

record-of-

rights, . . - .
and register and he shall from time to time cause to be regis-
changes,

tered all changes that may take place, and anything . :
that may affect any of the rights or interests recorded;

andcorrect - and shall correct any errors which the-parties inter-
errors. “ested admit to have been made in the record.

Power to 95. The Board shall order such reg1sters to be
f;ifg”txl;a‘t kept up as may be necessary for the purposes of the

shall bekept. last preceding section; and no such changes shall
gh‘ﬂ‘l"‘ies to De recorded without the order of the Collector of the
authonzed.  District or Assistant Collector,

Power to 96. Thé Local Government may prescribe proper
presaribe fees foo5 for mutations in the registers : Provided that no
. fee for a single mutation shall exceed one hundred:

rupees.

Tevy of fees.  Such fees shall be levied from the person in whose
Appropri-  tavour the mutation is made and shall be expended

ation. in such manner as the Local Government thinks fit. y
Successionsto Q7. All persons succeeding to any proprietary ‘
}’:;’}Il’;:ettgﬁ right in a mab4l, or the profits thereof, whether by )
notified. _1nhentzmce pmchase gift, or other form of transfer,

shall notify the same immediately after it has taken !
place to the tahsilddr of the tahsil in which the mahdl |
1s situated, and the fahsildar shall report such notice

to the Collector of the District or. the Assistant !
Collector. _ J

98. The Collector of the District or As51stant
Oollect01 on receiving such report, shall make such = |
enquiry as appears necessary to ascertain the truth

| of ,‘(

Procedure on -
notification.
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-of the alleged succession to, or transfer of, the pro-

perty, and if the succession or transfer. appears to
have taken place, he shall 16001d the same in the
register :

Provided that no such entry shall be held to aﬂfect

.the rights of any other person.who-may ¢laim and
_establish in any Civil or Revenue Court any interest
in the land to which the entry has referencle;

99. .If the person so succeeding is a minor oy
otherwise disqualified; the gualdla,n or other person
who has charge of his property shall make the notlﬁ
cation requlred by section ninety-seven.

100. Any persbn neglecting to make the notifi-

cation required by sections ninety-seven and ninety-
nine within three months from the date of the trans-
fer having taken place shall be liable, at the discretion

of the Collector of the District or Assistant Collector,

to a fine not exceeding five times the amount of the
fee which would otherwise have been payable under
section ninety- SiX.

101. If in the course of inquiry made under
section ninety-eight a dispute regarding the posses-

‘sion of the property arises, and the Collector of the

District or Assistant Collector is unable to satisfy
himself as to which party is in possession, he shall
ascertain by summary enquiry who is the person best
entitled to the property, and shall put such person

in possession, and make the necessary entry in the

record accordingly, subject to any order that may be

~ subsequently passed by the Civil Court.

102. The transfers of all interests in land, other
than those referred to in section ninety-seven, shall

"be- récorded . by the Kdntngo and patwéri in such

manner as the Board from t1me to time directs’

and all disputed cases shall be reported to the
Collector of the District or Assistant Collector, who
shall make such enquiry as may be necessary to as-

Saving of
rights of
other, persons
interested.

Notification
in case of
minority or
other.disqua-
lification. -

Fine for
neglect to
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sertain cases
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tra,%sfm}; of
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certain the truth, and cause the record to be amended

accordingly.

103. The Collector of the District or Assistant
Collector shall enquire annually into the cases of all

Annual
enquiry as to
revenue-free

land srants.

At
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land released conditionally or for a term frdm the

payment of revenue.

. If the condition be broken, he sha]i report the case

tthllU‘h the Commissioner of the Division to the
Boald for orders, :

and if the term has expired, or (Where the grant is
for the life of the grantee) if the grantee has died, he
shall assess the land and report his proceedings through

the Commissioner of the Division to the Board for
sanction, .

"104. All land added by alluvion to a mahil is
liable to assessment. Such land may be assessed and

- settled under rules to be flamed under section two

hundred and fifty-seven.
105. For the purposes of sections one hundred and

three and one hundred-and four, the Collector of the ‘

Distriet and - Assistant Collector shall each have the
powers of an Officer in charge of a Settlement.

106. All records kept under this Act shall be open
to public inspection at such hours and on such con-
ditions as to fees or otherwise as the Local Govern-
ment may from time to time prescribe.

- PARTITION AND UNION OF MAHALS.
107. Partition is either perfect or imperfect.

‘Perfect partition’ means the division of a mahdl
into two or more mabhéls.

¢ Imperfect partition’ means the division of any

property into two or more properties, jointly respon-
sible for the revenue assessed on the whole.

108.  Any recorded co-sharer in a mahél, and any
person in whose favour a decree has been passed by

any Civil Cowrt, awarding to him the proprietary
right in a portion of a mahél, whether such portion

consists of a fractional share in the whole or a part °

. of the mahdl, or of specific lands, is entitled to claim

perfect partition of his share.
Any two or more vecorded co-sharers may claim that

- their shares be divided from the other shares by a per-

fect partition, and be held by them as a single mahal.
109. Applications
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109. “Applications for perfect partition are to be

i~ made in writing to the Collector of .the District or

the Assistant Collector in charge of the sub-division
of the distriet:in which the mahdl is situated ;

and shall be accompanied by a certified copy of the

record, showing the share held by the applicant in the
mahdl.

" Provided that, 1f.the mah4l be .s1-tuated in two or
more districts, the application may be made in an
one of those districts, and the partition shall be made

by such one of the Collectors of those districts as. the
Board may direct. .

110. If ‘the mahél is situated in two or more sub
divisions of a district, the partition shall be made by
such one of the Assistant Collectors respectively in

~ charge of such sub-divisions as the Collector of the
District may direct.

111. The Collector of ‘the District or Ass1stant'
Collector, on receiving an application for partition

shall, if the application be in order and not.opén to

Applications
for perfect
partition.

Provision

" as to estates

situated in
more than
one district ;

and as to
estates in
more than
one sub-divi-
sion.

Notification
of applica-
tion,

ob]ectlon on the face of it, publish a notification. of =

. the same at 'his office, and at some conspicuous place
on the mah4l to which the application relates,

and shall serve a notice -on all such of the recorded
co-sharers in the mahdl as have not joined in the
application, requiring any co-sharer in possession who
may object to the partition to appear before him to
state his objection, either in person or by a duly
authorized agent, on a day to be specified in' the
notice, not being less than thirty or more than sixty

days from the date on which such notice was.

issued.

Where, from any cause, notice cannot be personally
served. on any co- sharer, the notification shall be
deemed suﬂicwnt notice under this section.

112. .Tf, on or before the day specified, any objec-
tion is made to the partition by any co-sharer in
possession, and the Collector of the District or Assist-
ant Collector, on a consideration of such objection, is
of opinion that there is any good and sufficient reason
why the partition should be absolutely disallowed, he

may

Notice to
co-sharers
not joining.,

Notification
when alone
sufficient.

Power to re-
fuse partition
when objec-
tion admitted.
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may refuse the apphcatlon recording the grounds of
his refusal.

ll?ocedtue f' 118. Tf the ‘objection raises any question of title,
fitlo b or of proprietary right, which has not been already
raised.  determined by a Court of competent jurisdiction, the

Collector of the District or Assistant Collector may
_either decline to - grant the application until the ques-
“tion in dispute has been determined by a competent
Court, or he may proceed to i 1nqune 1nto the merlts_

of the objection.

In the latter case the Collector of the Dlstnct or
Assistant Collector, after making the necessary inquiry
and taking such evidence  as may be adduced, shall
vecord. a proceeding declaring the nature and extent
of the interests of the party or parties applymg for
the partition, and any other party or paltles who may
be affected thereby.

Procedure The procedure to be observed by the Collector of -

in such eases- £he Tistrict or Assistant Collector in trying such cases
| shall be that laid down in the Code of Civil Procedure
for the trial of original suits, and he may with the
consent, of the parties refer any question arising in

Reference to

arbitration.
VI (relative to arbitrators) of the same Code shall
.apply to such references.

Coletors . 114.  All orders and decisions passed by the Col-
dfﬂfisigrg equi- Joctor of the District or Assistant Collector under the
Tocision of  last preceding section, for declaring the rights of
Civil Cout. parties, shall be held to be decisions of a Court of
© Appeal Civil Judicature of first instance; and shall be open
thereupon. ~ £0O ap‘peal to the District or I‘Ilg‘h Court, under the

rules applicable to regular appeals to those Courts.

Appellate - Upon such appeal being made, the District or High \

. Cowtmay  Goyrt, as the case may be, may issue a precept to
stay parti-

fon. the Collectm of the District or Assistant Collector,

desiring him to stay the partition pending the deci-
sion of the appeal.

fpfig[ifﬂl‘éppeal 115. Trom every decision ‘passed under section
comt one hundred and fourteen by a District Court, a

special appeal shall lie to the High Court, under the

rules for the time being in force relating to special

appeals to that Court. _
: : 116. When

such case to arbitration, and the provisions of chapter

13 .
U 2
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. 116. - When it has been decided to make a parti-
tion under this chapter, the Collector of the District
or Assistant Collector may give the parties the option
of making the partition themselves, or of appointing
arbitrators for the purpose; or he shall make the
partition himself or cause it to be made by any
Assistant Collector subordinate to him.

Option to
parties to
make parti-
tion them-
selves or to
appoint arbi-
trators.

If arbitrators are appointed, the p10v1s1ons of sec-

tions two hundred and twenty to twa hundred and.

thirty-one, both inclusive, shall apply.

117. In making partitions, the Collector of the
- District or Assistant Collector, and any person ap-
pointed by him, shall have the same powers to enter
on the land under partition, for marking out the
boundaries, surveying the mah4l, and other purposes,
as have been conferred on Settlement Officers under
chapter 111

118. Where there are no lands héld in common,
the lands held in severalty by the applicant for parti-
tion shall be declared a separate mahél, and ‘shall be

- . separately asesssed to the Government revenue.

119. Where some of the lands are held in com-
mon, the Collector of the District or Assistant Col-
lector shall allot to the applicant for partition his
share of such lands in accordance W1th v1]lage cus-
tom, if any such exist.

If no such qustom -exist, the Collector of -the
District or Assistant Collector shall make such divi-

sion as may secure to the applicant his fair portion
of the common lands.

120. The portion of the ‘common lands falling
by such partition to the share of the applicant shall
be added to the land held by him in severalty, and
the mahéls thus formed shall be assessed and declau ed
separate mahdls.

121. In making partitions under sections one
liundred and elghteen, one hundred and nineteen
and one hundred and twenty, the Collector or Assist-
ant Collector shall give effeet to any transfer of lands
held in severalty, forming part of the mahil, agreed

to
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to by the parties, and made previous to the declara-
tion of the partition. ' .

122. Where all the lands are held in common,

the Collector of the District or Assistant Collector.

shall make such a partition as may secure to the
applicant his fair share of the mah4l.

128. 1In all cases each mahal shall be made as
compact as possible : Provided that, except with the
sanction of the Board, no partition be disallowed
solely on the ground of incompactness. ~

124. If in making the partition it be necessary
to include in the mahdl assigned to one sharer, the
land occupied by a dwelling-house or other building
in the possession of another co-sharer, such other co-
sharer shall be allowed to retain it, with any buildings
thereon, on condition of his paying a reasonable
ground-rent for it to the sharer into whose portion it
may fall. ' ‘ ‘

The limits of such land, and the rent to be paid for

it, shall be fixed by the Collector of the District or
Assistant Collector.
- 125. No sii-land belonging to any co-sharer shall
be included in the mahal assigned on partition to
another co-sharer, unless with the consent of the co-
sharer who cultivates it, or unless the partition cannot
otherwise be conveniently carried out.

If such land be so included, and after partition
such co-sharer continue to cultivate it, he shall be
an occupaney-tenant of such land, and his rent shall
be fixed by order of the Collector of the District or
of the Assistant Collector.

126. Tanks, wells, water-courses and embank-
ments shall be considered as attached to the land for
the benefit of which they were originally made.

‘Where, from the extent, situation or construction
of such works, it is found necessary that they should
continue the joint property of the proprietors of two
or more of the mahils into which the mahdl may be
divided, the Collector of the Distriet or Assistant
Collector shall determine the extent 40 -whieh the

‘ Pproprietors
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proprietors of each mahdl may make use of the said
works, and the proportion of the charges for repairs
of such works to be borne by such proprietors re-
spectively, and the manner in which the profits, if
any, derived from such works, shall be divided,

127. Places of worship and burial-grounds, held
in common previous to the partition of a mah4l, shall

continue to be so held, unless the paltles otherwise.

agree among themselves.

In such cases they shall state in ertmg the agl ee-
ment into which they have entered, and such writing
shall be filed with the record.

128. The amount of revenue to be paid by each
portion of the divided mah4l shall be determined by
the Collector of the District or Assistant Collector;

- ‘provided that the aggregate revenue of the new

mah4ls shall not exceed the revenue assessed on the
mahdl immediately before partition,

and the proprietors of the new mahals shall be held
liable for the portions of the revenue severally assessed
on their mahdals, whether new engagements be taken
from them or not.

129. The Board shall make rules for determining
the costs of partitions under this Act, and the mode
in which such costs are to be apportioned :

Provided that the cost of surveying a mahal, when
such survey is necessary for the purpose of partition,
shall be paid rateably by all the co-sharers of the

- mahél, according to their shares therein.

130. If the costs to be paid by the applicant for
partition are not paid within a time to be fixed by the
Collector of the District or Assistant Collector, the
case may be struck off the file.

And if at any stage of the proceedings thele appears
to be any reason for stopping the partition, the Col-
lIector of the District may of his own motion, or on

‘the report of the Assistant Collector making the par-
.tition, stay the partition and order the proceedings to

be quashed.

131.
Collector of the District, or, if made by an Assistant
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Collector, be reported to the Collector of the Dlstuct
for his sanction and confirmation ;

“and on completion of a partition, the Collectm of
the District shall publish a notification of the fact at
his office- and at some conspicuous place on each of

the new mahals, or in the village of which they form -
part ;

and it shall t&ke éffect from the first day of July
next after the date oﬁ such notification.

132. An appeal against the decision of the Col-
lector of the District making or confirming a parti-
tion, shall lie to the Commissioner of-the Division

within one year from the date on Whlch such partition
takes effect.

133. Where the pubhc revenue is fraudulently
or érroneously. distributed at the time of the partition,

the Local Government may, within twelve years from

the time of discovery of the fraud or error, order a
new allotment of the public revenue upon. the several
mahdls into which the mahéal has been divided, on an

estimate of the assets of .each mahdl at the time of

the partition, to he made conformably to the best

evidence and information procurable respectmg the

same

134. Imperfect partltlon shall be calrled out
according to-the provisions of the preceding sections,

so far as they are applicable :

Provided that no application for 1mperfect partition
shall be entertained unless the consent of all the

recorded co-sharers in the plopelty of which partition
is sought be first obtained,

135. No Civil Court shall entertain any suit or
application for perfect.or imperfect partition.

136 If two or more revenue-paying mahdls have

united and to hold them as a single mahal. ;
137. Every application for the umion of such

-mahédls shall be made in writing to the .Collector of

the
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the District or Assistant Collector. in charge of the
sub-division of the district in thh the mahals are
situate.-

138. “If the Collector of the District or Ass1stant
Collector, as the case may be, seé 1o objection, he
shall comply with the application, and cause the
necessary entries to -be made in the records of his

office, 1ep01t1ng the case to the Commissioner of
the Division,

139. The provisions of thl% chapter, so far as they

“are-applicable, may be -applied by the 'order of the

Collector of the Distriet to the partition or union of
mahals held free of revenue.

MAINTENANCE or BOUNDARIDS

140. The Collector of the District, Assistant Col-
lectors and their subordinates, shall have power to

enter upon and survey land, and to demarcate the
boundaries of mahals, v111a0‘es or fields.

30%
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. daries, and

141. Al owners of mahls, villages or fields are
bound to maintain' and keep in repair at their own
cost the boundary-mmks lawtully erected thereon.

© 142. Any person convicted Dbefore a Collector of
the District or Assistant Collector of wilfully erasing,

removing or damaging such boundary-marks, may be
ordered by the convicting officer to pay such sum,
not exceeding fifty rupees, for each mark so erased,
‘removed or damamed as may be necessary to defray
the expense of 1est011n0‘ the boundary-marks so
‘erased, removed or dama@ed and of rewarding the
‘informer through whom the conviction was obtained.

143. Whenever the person erasing, removing or
damaging any such mark cannot be discovered, or it for
any other reason it is found impracticable to recover
“from him the sum which he has been so ordered
to pay, the mark shall be re-erected or repaired at the
‘charge of the owner or owners of such one or more of
-the-conterminous fields or mahdls, as to the Collector
of the District or Assistant Collector seems fit.

144. The
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144. The Collector of the District or Assistant
Collector may decide, on the basis of possession, all
disputes concerning boundaries, and may at any time
direct the owners of mahals, villages or fields, by

- written notice served upon them,

(@) to cause proper boundary-marks to be erected
on such mahdls, villages or fields,

() to repair the boundary-marks lawfully erected
on such mahdls, villages or fields.
In default of their compliance with such direction

within fifteen days from the date of the service of
the notice, the Collector of the District or Assistant

. Collector shall cause such boundary-marks to be

-Recovery of
fees, fines and
costs,

Responsibi-
lity tor
revenue.

Board may
make rules as
to payment of
revenue,

Arrear.
Defaulters.

erected or repaired, as the case may be, and shall

charge the cost of such erections or repairs to the

owners of the conterminous villages, fields or mahils, -
in such proportion as he thinks fit.

145. All fees, fines, costs and other sums ordered
to be paid under this chapter shall be recoverable as
an arrear of revenue.

CHAPTER V.
COLLECTION oF LAND REVENUE.

146. 1In the case of every mah4l the entire mahal
and all the proprietors jointly and severally shall be
responsible to Government for the revenue for the
time being assessed on the mah4l.

147. The Board may, with the previous sanction
of ‘the Tocal Government, from time to time make
rules as to the instalments in which, and the persons,
places and times to whom and at Whlch the revenue
payable in respect of any land shall be paid. ‘

Until the issue of such rules, the said revenue shall
be paid in the 1nstalments, to the persons, and at the

times and places, in which, to whom, and at which it
is now paid.

148. Any sum not so paid becomes thereupon
an arrear of revenue, and the persons responsible for
it become defaulters.

No
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No interest shall be -demanded on any arrear of
land-revenue. .

" If the settlement has been made with a lambardér
on behalf of the proprietary body, both the lambardar
and the persons so 1espons1b1e shall be deemed de-
 faulters.

- 149. A statement of account certified by the
tahsild4r shall be conelusive evidence of the existence
of the arrear, of its amount, and of the person who
-is the defaulter \

150. An arrear of revenue may be recovered by
the following processes :—

(¢) by serving a writ of demand (dastak) on any
of the defaulters;

(2) by arrest and detentlon’o.f his person ;
(¢) Dby distress and sale of his moveable property ;
(d) by attachment of the share, or patti, or mahal,

in respect of which the arrear is due;

by transfer of such share or patti to a solvent
co-sharer in the mah4l ;

(e

(f) by annulment of the settlement of such patti,
~ or of the whole mahal;
(9) by sale of such patti, or of the whole mahal;

(%)
’ defaulter.

151, Writs of demand may be issued on or after
the day following that on which the arrear accrues.

The Board shall from time to time frame rules for
the issue of such writs, and fix the costs recoverable
from the defaulter as an arrear of revenue, and direct
by what officer such writs shall be issued.

152. Atany time after an arrear becomes due,
the defaulter may be arrested and detained in custody

- for fifteen days, unless the arrear, ‘together with the

costs of arrest, is sooner paid.

The Board may, from time to time, declaae by
what officers or class of officers the powers of arrest
conferred by this Act may be exercised.

153. The
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1563. The Collector of the District or Assistant
Collector may, whether the defaulter has been arrest-
ed or not, distrain and sell ‘his moveable property,
with the exception of the implements of husbandry.
and cattle actually employed by him in agriculture,
and, in the case of an artizan, of his tools. -

- 154. When an arrear of land-revenue has be-
come due, the Collector of the District may, in addi-
tion to or instead of any of the other processes before
specified, cause the share, or patti, or mahal, in re-
spect of which the arrear is due, to be attached and
taken under the management of himself or any agent
whom he appoints. for that purpose.

155. The Collector of the District, or the agent
so appointed, shall be bound by all the en@agements
which existed between the person or persons who,
imimediately before the attachment, was or were in
possession of the land attached, and the submdmate
proprietors or tenants, if any,

and shall be entitled to manage the land attach-
ed, and to receive.all rents and profits accruing
therefrom to the exclusion of such person or persons,
until the arrears of land-revenue due therefrom ‘have
been satisfied, or until the Collector of the District
restores to the management thereof the person or

- persons whose interest has been attached.

156. Al surplus profits of the land attached,
beyond the cost of such attachment and management,
including the payment of the current revenue, shall
be applied in defraying the said arrear ;

and no land shall be attached for the same arrears

-for a longer term than five years from the first da
‘of July next after the attachment; provided that, if-

the arrear be sooner liquidated, the land shall be re-

. leased and the surplus receipts (if any) made over to

Transfer of
defaulter’s
share to
co-sharers.

the proprietor.

157. When the arrear is due in respect of a share
or patti of a mahdl, the Collector of the District may,
with the previous sanction of the Board, transfer
such share or patti, for a term not exceedmﬂ‘ fifteen
years from the first day of July next after “the date

of
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" of the sanction, to any or-all of the other co-sharers,

on.condition of their paying such arrear and on such
terms as the Board in each case may think fit.

This procedure’ shall not affect “the joint and
several liability of the' co-sharers of the mahal in
Wh1ch it is enforced.

'158. When any arrear of land-revenue is due

- and the Collector of the District is of opinion that

the processes hereinbefore provided are not sufficient
for the recovery of such arrear, he may, in addition
to or instead of all or any of' such processes, report,
through the Commissioner of the Division, the matter
to the Board, and the Board may thereupon order
the existing” settleimerit of the patti or mahdl, in
respect of which the arrear is due, to be annulled.

. The p10V1s10ns of thls section shall not he put

in force for the - recovely of any arrear of land-

revenue which may have accrued on land,

(@) ‘while under attachment under sectlon one
hundred and ﬁfty-foul or

© (b) while- unde1 the charge of the Coult of
Wards.

159 When the settlement of any land’ has been
annulled, the Collector of the District may, with the
previous sanction of the Board, either manage the
land himself or through an agent, or he may let it
in farm to any person willing to accept the same,

for such term and on such conditions as may he sanc-
tioned by the Board :

Provided that the term for’ Wthh land may be
so held or farmed be not longer than fifteen years

from the first day of July next after the date of such
annulment.

!

- And no contracts made by the persons who imme-
dlately before the annulment of the settlement were
in possession of the lands compnsed therein, or by the
persons through whom they respectively claim, relat-
ing to such lands, shall, during such term, be binding

on_ the Collector of the District, or h1s agent, or

lessee,
' 160. When
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160. When the Collector of the District attaches
any land under section one hundred and fifty-four,
or when the settlement of any land has been annulled

“under section one hundred and fifty-eight, he shall

make public proclamation thereof on the mahal.

161. No payment made after such proclamation on
account of rent, or any .other asset of the mahsl, to
any person other than the Collector of the District or
his agent, or lessee, shall be credited to the person
making such payment, or relieve him from liability

to payment to the Collector of the Dlstrlct his agent,
or lessee.

162. No payment made to the defaultel in anti-
cipation of the usual period for the payment of the
rents, shall, without the special 'sanction of the Col-
lector, be credited to the person making the same in
account with the Collector of the District or with
the person to whom he gives possession.

163. When any land has been farmed for arrears
of revenue, any balance of revenue due from the
farmer may be recovered from him or his surety as
an arrear of revenue under the provisions of this Act.

164. Whenever the settlement of a portioh’l of a
mahdl is annulled under section one hundred and
fifty-eight, the joint responsibility of the co-sharers

for the revenue of such portion of the mahal subse--

quently becoming due shall be in abeyance until a
new settlement of such portion is made under section
one hundred and sixty-five.

165. After the expiration of the period for
which any land has been farmed, or held pursuant to

section one hundred and fifty-nine under direct ma-

nagement for the recovery of an arrear of revenue,
the Collector of the District shall offer to the person
entitled to be settled with under section forty-three a
new settlement, on such conditions as the Board may

'direct, for the remainder of the term of the settle-

. ment of the district ; and if he refuse such offer, the

Collector of the District may (with the previous sanc-

" tion of the Board) farm the land to some other per-

son, or hold it under direct management under the

_ provisions

i
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& provisions of sections forty-elght, forty-nine, fifty and
fifty-one.

166. When an arrear of land-revenue has be-
come due and the Collector of the District is of opi-
nion that the other processes hereinbefore provided
are not sufficient for the recovery of such arrear, he
may, in addition to, or instead of, all or any of such
other. processes, and subject to the provision herein-
after contained, and with the previous sanction of the

Board, sell by auction the patti or mahdl in respect

of Wthh such arrear is due.
~ Provided that no land shall be sold——
(@) for any arrear which may have acerued while

it was under the charge of -the Court of Wards, or
was 8o circumstanced that the Court of Wards might

 have exercised jurisdiction. over it under the provi-

sions of section one hundred and ninety-four, clauses
(@), (B), (¢), (d).or () ;
(6) for any arrear which may have accrued while

it was under attachment under section One hundred
and fifty-four ;

(¢)y for any arrear Whlch may have accrued 'Whlle
it was held under direct management by the Col-
lector of the District, or in farm by any other
person, under section forty-eight, forty-nine,
hundred and fifty-nine or one hundred and sixty-five.
~167. Land sold under the last preceding section

shall be sold free of all incumbrances,

and all grants and contracts previously made by
any person other than the .purchaser. in respect of
such land shall become void as agamst the purchaser
at the anction-sale.

Nothing in the former part of this section a,pplies—~

(¢) in districts or portions of districts perma-
nently-settled, to farms granted in good faith at fair
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one
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- N

rents, and for specified areas, by a former proprietor. .

for terms not exceeding twenty years, under: Wlltten
leases duly registered ;

(0) in all districts, to lands held under bond Side
leases at fair rents, temporary or perpetual, for the

ercction
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-erection of dwelling-houses, or manufactories, or for

mines, gardens, tanks, canals, places of worship,

burying grounds, such lands continuing to be used

for the purposes specified in such leases.. -

168. If the arrear cannot be récovered by any
of the above processes, and the defaulter owns any
other mahél, or any share in any other mah4l, or any
other immoveable property, the Collector of the Dis-
trict may proceed against sueh mah4l or other im-
moveable property, as if it were the land on account
of which the revenue is due, under the provisions of

- this Act:

Provided that no other interests save those of the
defaulter alone shall be so proceeded against, and no
incumbrances created or contracts entered into by him

in good faith shall be 1endeled 1nvahd by . such pro-
ceeding.

169. On the receipt of the sanctlon of the Board

to the sale of any land, the Collector of the District

" shallissue a ploclamatlon in the vernacularlanguage

Proclamation

- of sale.

... Notification
“ of sale.

of the district, of the intended sale,: speclfymg the
time and place of sale,

and (when the land to be sold is a mah4l or part

of a mah4l paying revenue to Goyernment) the reve-

nue assessed upon it, together with any other particu-
lars he may think necessary. -

170. ‘When the land is sold for arrears of revenue
due thereon, the proclamation shall declare that the
land is to be sold free of any incumbrance except the
farms and leases (if any) mentmned in sectlon one
hundred and sixty-seven.

Such proclamatlon shall be made at the head-quar-

ters of the tahsil in which the land is situate,-and also

in the village of which it is a part.

171. A’ written nofice of. the intended sale and
of. the tlme and place thereof shall be affixed in the
office of the Collector of the District, and, whetre the

Assistant Collector in charge of the sub-division in

which the land is situate has a separate office, then

also in such office, and a copy of such notice shall be
served on the defaulter. :

172. The

[
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172.. The sale shall be made either by the Collector
of the District in person or by an Assistant Collector
specially appointed by him in this behalf.

Land Revenue (N. W. Provinces). -

No such sale shall take place on a Sunday or otherA

authorized holiday, or until after the expiration of at

“least thirty days from the date on which the said’

notice thereof has been affixed in the office of the
Collector of the District, and proclamation of the

sale has been made in the village in which the land
is situate.

The Collector of the District' may from time to
time postpone the sale, reporting such postponement
to the Commissioner of the Division.

173. If the defaulter pay the arrear’in 1espect of
~which the land is to be sold at any time before the
day fixed for the sale, to the person. appointed under
section one hundred and forty-seven to receive pay-

ment of the land-revenue assessed on such land, or to-
the Collector of the District, or the Assistant Collect-

Sale by whom
to be made.

Time when .
sale may be
made.

Postpone-
ment of sale.

When sale
may be
stayed.

or in charge of the sub-division of the district in

which- the land is situate, the sale shall be stayed.

174. The person declared to be the purchaser
shall be required to deposit immediately twenty-five
per cent. on the amount of his bid, and in default of

such deposit the land shall forthw1th be aga,ln put up
and sold.

175. The full amount of purchase.money shall be
paid by the purchaser before sunset of the fifteenth
“day from that on which the sale of the land took

Deposit by
purchaser,

Re-sale in
defanlt of -
deposit,

Pul‘chase-
money when
to-be paid.

place, or, if the said fifteenth day be a Sunday or

other authorized holiday, then on the first office .day
after such fifteenth day ;

and in default of payment within such period, the
deposit, after defraying thereout the expenses of the

-Eﬂ’ec.t of

defanlt.

sale, shall be forfeited to Government, and the pro-’

perty shall be re-sold, and the defaultmg purchaser
“shall forfeit all claim to the property, or to any part
of the sum for which it may be subsequently sold.

176. 1If the. proceeds of the sale which is even-
tually made be less than the price bid by such default-
ing purchaser, the difference shall be leviable from

him

Liability of
purchaser for
loss by ve.
sale.
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“him under the rules :contained in the Code of Civil
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to seb aside
sale.

Procedure for enforcing payment of money in satis-
faction of a decree of Court.

177. Bvery re-sale of land in default of payment
of the purchase-money shall be made after the issue
of a fresh notice in the manner prescribed for original
sales.

178. Every sale of land under this Act shall be
reported by the Collector of the District to the Com-

~ missioner of the Division.

179. At any time within thirty days from the

~date of the sale, application may be made to the
Commissioner of the Division to set aside the sale on -
the ground of sormne material 111egu1a11ty or mlstake :

in publishing or conductmg it ;

but no sale shall be set aside on such ground unless
the apphcant proves to the satisfaction of the Com-
missioner that he has sustained substantial injury by

~ reason of the irregularity or mistake complained of.

Order con-
firining or
sebting aside
sale..

180. On the expnatmn of thirty days from the
date of the sale, if no such application as is men-
tioned in the last preceding section has been made,

or if such application has been made and rejected, the
- Commissioner of the Division shall make an order

confirming the sale ;

. and if such apphcafmoﬁ be made and .allowed, the

Bar of claims
against
Government,

Refund éf

purchase-

. money when

sale set aside..

Commissioner shall make an 01del setting aside the
sale.

Every order made under this section shall be final.
181. If no such application be made within the

"time allowed by section one hundred and seventy-

nine, all claims founded on the irregularity or mistake
complained of shall, as agalnst the Government, be
barred.

“Nothing herein contamed shall preclude the insti-
tutlon of a suit in a Civil Court for the pmpose of
setting aside a sale on the ground of fraud.

182. Whenever the sale of any land is set aside,v,

the purchaser shall be entitled to receive back his
purchase-money, with or without interest, in such

4 manner

T o S N TS TS R SO
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imanner as the Comm1ssmner of the Division thinks
fit.

183. After a sale of land on which an arrear of
revenue is due has been confirmed in manner afore-
said, the Collector of the District in which the land
is ‘situate shall put the person declared to be the
purchaser into possession of the land, and shall grant
him a certificate to the effect that he has purchased
the land to which the certificate refers, and such
certificate shall be deemed to be a vahd transfer of
such land, but need not be stamped or registered as
a conveyance.

If the land has keen sold on account of an
arrear due on it, the cerfificate shall also state -that
1t has been sold flec of all incumbrances other than

On confirma-
tion of sale,
puwhasel to
be put in
possession.

Certificate of
purchase.

the farms and leases mentioned in scctlon one hundred

and sixty-seven.

184. The certificate shall state the name of the
person declared at the time of sale to be the actual
purchaser; and any suit brought, whether in a Civil
or Revenue Court, against the certified purchaser on
the ground that. the purchase. was made on behalf of
- another person not the certified purchaser, though by
agreement the name of the certified purchaser was
used, shall be dismissed with costs.

185. When a sale of land under this Act has been
confirmed, the proceeds of the sale shall be applied
“in the first place to defraying the expenses of the sale
and to the payment of any arrears due in respect of
such land at the date of the confirmation of such sale,
and recoverable as an arrear of land-revenue,

and the surplus (if any) shall be paid to the person
whose land has been sold ;

Bar of suit
against certi-
fied pur- -
chaser, )

Application
of proceeds of
sale.

or, if the land sold were held in shalcs, then to the |

co-sharers collectively, or.according to the amount of
their recorded interests, at the dlsclctlon of the 001-
lector of the District.

-186. Such surplusshall not (except under an order
of a Civil Court) be payable to any creditor of the
pel son whose land has been sold, nor shall it (except

. under

Surplus net
to be paid to
creditors, nor
retained by
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-except under
order of Treasmy

Court,
Liability of 187. The person named in the certificate. of title

{’(}l“gl‘fl‘:“ for ag purchaser of any land shall be liable for all instal-
- ments of land-revenue becoming due in respect of -
such land subsequently to the date of the confirma-

tion of the sale.

Preemption 188, Where any land sold undel section one hun-
by cosharers qred and sixty-six is a patti of a mahdl, any recorded
sold is a patti CO-sharer, not being himself in arrear with regard to
ofamabdl.  guch land, may, if the lot has been knocked down to

: a strangel, claum to take the said land at the sum

" last bid :

Provided that the- Qald demand of pre-emption be
made on the day of sale, and before the officer con-
~ ducting the sale has left the office for the day, and
- provided that the claimant fulﬁl all the other condi-
tions of the sale. '

Government, ypder a like 01del) be retained in the Government

T 3 S T 5 S Ty ST o SO e S S R O A RS R T

‘Pagment 189. Whene,Ver proceedings are taken under this’

uuder protest chapter against any person for the recovery of any
£ and suit for j T . ’
. recovery. arrear of revenue, he may pay the - amount claimed

under protest to the officer taking such proceedings,

- and upon such payment the ploceedlngs shall be.
“stayed,

-and (subject-to the pecummy limitations pr escrlbed
by law) the person against whom such procesdings
were taken may sue the Government for the amount

L . s0 paid in any Civil Court situate in the district Where
- such proceedings were taken ;

and in such suit, the plaintiff may, notwﬂhstand-
ing section one hundred and for ty-mne, give evidence
of the amount which he alleges to be due from him.

~ Proprietor of . ;]_90 Any proprietor of a mahal or portion of a
mabil attach- ymahdl that is attached, transferred, held under direct
ing soland  Management, farmed, or sold under the provisions of
therein, to be this Act, who may hold sir-land in such mahil or por-

‘ Zi;ﬂg‘%ﬁeﬁry tion, shall be recorded as an exproprietary tenant of
~ tenant. such sir-land; and the rent to be paid by him for
such land shall be fixed by the Collector of the -

Distriet or Assistant Collector accordingly.

191. It
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191." If the term for which any settlement has
been made expires before a new seftlement is made
all persons with whom a settlement has been made,
who continue after the expiration of such term to
occupy the land comprised in the expired settlement,

3
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Tenure of
land under
expired settle-
ment until
new settle-
ment is made.

shall, until a new settlement is made, hold the said‘

land upon the conditions of the expired settlement.

~ In all cases the existing record-of-rights shall re-
main in force until a new record-of-rights is made.
~192. The provisions of this Act with regard to the
recovery of arrears of revenue shall apply to all
arrears of land-revenue &nd sums of money recover-

" ble as arrears of land-revenue and due when thls Act
comes into force.

CHAPTER VL ’
CoURT OF WARDS.

193. The Board shall have the powers of a Court
of Wards for the superintendence of the persons and
property of all proprietors of mah4ls or parts of mahals
. who are disqualified for the management of their own
lands, or who are put under the charge of the Collector
of the District by order of a Civil Court under -, the
provisions of any Act for the time being in force.

194. Proprietors shall be held dlsquahﬁed to-man-
age their own lands when they are—

(o) females deemed by the Local Government in-
competent to manage their estates; '

() minors;
(¢) idiots;

(d) lunatics;
(e).

Existing re-
cord-of-rights.

Provisions
applied to
arrears due at
commence-
ment of Act.

Board to have
powers of
Court of
Wards.

Proprietors
when dis-
qualified for
management
of their lands.

persons otherwise rendered incapable by phy- :

sical. defects or infirmities from managing their own °

estates ;

(f) persons convicted of a non-bailable offence
and disqualified, in the opinion of the Local Govern-
ment, by vice or bad character, f1 om managing their
estates ;

()

persons
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(9) persons declared by the Local Government,

~on their own application, to be dlsquahﬁed from

Power to
Courtof
Wards to de-
cline superin-
tendence.

Proviso as

. to person or

property
placed under
superintend-
ence.

Collector to
report what
proprietors
are disquali-

fied.

Power to
enforce provi-

- slons of this
*_chapter with-

out réport.

Report to
Government
when Court.
of Wards’
right of su-
perintendence

‘15 disputed.

" Appoint-

ment, remov-
al, and control
of managers

- and guardi-

ans.

managmg their estates.

195. The Court of Wards may, in its dlsc1et1011,
assume or refrain from assuming the superintendence
of the person or property of any disqualified proprietor,
and may at any time release any person or p1operty
from its superintendence :

Provided that such person or property has not been
placed under the Courtiof Wards by any competent
authority, whose order is necessary for his or its
release. .

196. The Collector of the District shall ascertain.
~and report to the Court of Wards from time to time
“what proprietors may. come within the description of

disqualified landholders under sectlon one hundred
and ninety-four;

and the Court of Wards shall, on recelpt of the re-

port of the Collector, make such order as may seem to -

it expedient.

197. Nothing in section one hundred and ninety-
six shall prevent the Court of Wards or the Loeal Gov-
-ernment from putting the provisions of this chapter
in force without any report from the Collector.

198. If, in any case not specially provided for by
this or any other law in force for the time being, the
right of the Court of Wards to assume or retain the
superintendence of the person or property of a dis-
qualified proprietor is disputed by such proprietor, or,
if he be a minor, by some person on his behalf, the
case shall bereported to the Local Government, whose
orders thereon shall be final.

199. The Court of Wards may appoint man-
agers of the property of disqualified proprietors;
and, if such proprietors be  minors, idiots or luna-
tics, the Court of Wards may appoint guardi-
ans for the care of their persons, and may re-
move and control such managers and guardians.

Proprietors may appoint guardians for their heirs,
if disqualified, by will executed and attested in man-

ner



873.1 Land Revenue (N. W. Provinces). 815
~ mner required- by the Indian Succession Act, 1865 ; but

such dppointments shall not be valid till confirmed by

the Court of Wards.

200. The Court of Wards may duect Where all
‘male minors under its jurisdiction shall reside for the
purpose of educatlon or otherwise.

, 201 The manager appointed by the Court of
‘Wards shall have power to collect.the rents of the

Powers of
Court of
Wards as to
male minors
within juris-
diction.

‘Powers of

manager.

land entrusted to him as well as all' other money -

due to the disqualified propnetor, and to grant receipts
therefor;

and he may, subject to the control of the Court,
‘grant or renew such leases and farms, not being for a
longer period than five years, as may be necessary for
the good management of the property.

- -202. The manager shall manage the property
~‘committed to him diligently and faithfully for the

benefit of the proprietor, and shall in every respect
act to the best of his judgment for the proprietor’sin-
terest as if the property were his own.

203. The Court of Waids shall have power. to
give such leases or farms of the whole or parts of the

: - property under its charge, and to mortgage or sell

any part of such property, and to do all such other
acts, as it may judge to be most for the benefit of

Duties of
marager.

Powers of
Couxt of
Wards as to:
property un~
der its
charge.

the property and the advantage of the dlsquahﬁed ,

_ proprietors.

204. The Courtof Wards may exercise all powers
conferred on it by this Act through the Collectors of
the districts in which any part of the property of its
Wards may be situated, or through any other person.
whom it may appoint for such purpose.

205. All disqualified proprietors whose property
is in charge of the Court of Wards, and for whom
guardians have been appointed, shall sue and be sued
by and in the name of their guardians:

Provided that no such suit shall be brought or de-

Exercise of

“their power

by Court of
Wards
through -
others.

Snits by
and against
proprietors
under guar-

dianship.

- fended by any such guardian without'the sanction of

the Court of Wards.
206. Every
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206. Every manager appointed by. the Court of -

‘Wards shall—

(#) give such security as the Court of Wards
thinks fit, duly to account for what he shall receive in

respect of the rents and profits of the property for .

which he is appointed ;

(b) pass his accounts at such periods and in such
form as the Court of Wards directs ;

(¢) pay the balance due from him thereon ; ,
(d) apply for the sanction of the Court of Wards

to any act which may involve the property in expense -

not previously sanctioned by such Court;
(e) De entitled to such allowance as the Court of

‘Wards thinks fit for his care and pains in the exccu-

tion of his duties;

(f) be responsible for any loss occasioned to the
property by his wilful default or gross negli-
gence. .

CHAPTER VII.

PRrOCEDURE OF REVENUE COURTS.

207. A Commissioner of a d¥V1s10n may hold his

Court at any place within his division that he ‘thinks
fit.

A Co]lector of a dlstmct an Assistant Collect01
(whether in charge or not in charge of a sub-division
of a district), or an Officer in charge of a Settlement
or Assistant Settlement Officer, may hold his Court at

any place within the limits of the district to which he
is appointed.

A tahsflddr may hold his Court at any place within
the limits of his tahsil.

208. Any officer mentioned in section two hun-
dred and seven shall have power to summon any per~
son whose attendanee he considers necessary for the

purpose of any investigation, suit, or other business
before him.

All persons so summoned shall be bound to attend,

either in person or by an auth011zed agent, as such
officer may direct,

and

o A(.‘:Ms(tg

i,
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and to state the truth upon any subject respecting

which they are examined or make statements,

~and to produce such documents and other things as

may be required.

- 209. Every summons shall bein writing in dupli-
cate, and shall be signed and sealed by the officer

issuing it, or by such person as he empowers in this
behalf,

‘and shall ‘be served by tendering or delivering a
copy of it to the person summoned, or, if he cannot
‘be found, by affixing a copy of it to some conspicuous
part of his usual residence.

210. If his usual residence be in another district,
the summons may be sent by post to the Collector of

. that district, who shall serve it in accordance with the

preceding section.

211. Every notice under this Act may be served,

- either by tendering or delivering a copy thereof to the

person on whom it is to be served ;
or, if such person is a proprietor of land, to his agent,

or by affixing a copy thereof to some conspicuous
place on the land to which such notice refers.

No such notice shall be deemed void on account of

~ any error in the name or designation of any person

referred to therein, unless when such error has pro-
‘duced substantial 1n3ust1c;e

212. In any suit instituted before any officer

mentioned in section two hundred and seven, if either

party desires the attendance of witnesses, he shall fol-
low the procedure prescribed by the Code of Civil Pro-
cedure, section one hundred and fifty-one.

213. Whenever any party to the suit or mafcte1
under investigation neglects to attend "on the day
specified in the summons, the suit or matter may be
heard and determined in his absence, and an order
passed by default, or ex parte, as the case may be.

214. No appeal shall lie from an order passed ex
parte, or by default.

But

Summons

to be in writ-
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and secaled.
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Service in
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},’;f‘jf;’;}‘g%} But- in all such cases,if the party against whom
goold ause Judgment has been given appears either in person or
for non-ap- by agent (if a plaintiff within fifteen days.from the
pearance. date of such order, and if a defendant within fifteen
days after any process for enforcing the judgment
has been executed, or at any earlier period), and
shows good cause for his non-appearance, and satisfies
the officer making the order that there has been a
failure of justice, such officer may, upon such terms
as to costs or otherwise as he thinks proper, re-in-
vestigate the case and alter or rescind the order
according to the justice of the case:
?r‘gel‘}zgt_) . . Provided that no such order shall be reversed or
e oum. altered -without previously summoning the party in
mons to ad- whose favour judgment has been given to appear and
verse party o heard in support of it.
o 215. In all cases coming under sections one
dence m cer-  hundred and one, one hundred and three, one hundred
tan cases: — and twelve, one hundred and thirteen, one hundred
-and twenty-six, one hundred and forty-two and one
hundred and forty-four, the evidence shall be taken
down in full in writing in the language in ordinary
use in the district, by or in the presence and hearing
.and under the pelsonal superintendence and direction
of the officer making the mvestlo’atlon, and shall be
signed by him.

In cases in which the evidence is not taken down
in full in writing by. the officer making the
investigation, he shall as the examination of each
witness proceeds, make a memorandum of the
substance of what such witness deposes; and such

- memorandum shall be written and signed by such
officer with his own hand and shall f01m part of the
record.

If such officer is prevented from making a
memorandum as above 1equued he shall recmd the
reason of his inability to do so.

The Local Government may declare what shall, for
the purpose of this section, be dccmcd to be the
language in ordinary use in any district.

216. When
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-9216. When the evidence -is given in English,
such officer may take it down in that language with
his own hand, and an authenticated translation of the
same in the language in ordinary use in the district
shall be made and shall form part of the record.

921%. 1In all cases other than those specified in
section two hundred and fifteen, such officer may
either cause the evidence to be taken down in full as
aforesaid, or may make a memorandum in his mother-
tongue of the substance of the evidence of each
witness as the examination of such witness proceeds.

Such memorandum shall be written and signed by
such officer with his own. hand, and shall form part
of the record.

218.  All decisions under this Act shall be written
by the officer passing the same in his own handwriting,
and shall be explained by him in open Court to the
‘parties or their agents.

Every hearing and decision shall be in open Court,
" and the parties or their authorized agents shall have
due notice to attend.

919. Sections two hundred and twelve to two
hundred and eighteen (both inclusive) shall apply to
proceedings of a judicial nature in Revenue Courts.

REFERENCE TO ARBITRATION.

220. A Commissioner of -a Division, a Collector
of a District, an Assistant Collector of the first class,
an Officer in charge of a Settlement, or an Assistant

Taking evi-
dence given
in English.
Translation
to be on
record.

Taking evi-
denece in
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writing
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parfies.

Sections
212—218 to
apply to
judicial pro-
ceedings in
Revenne
Conrts.

Reference to
arbitrati oL,

Settlement Officer, may, with the consent of the pa,ltles, 7

by order, refer any dispute before him to arbitration,

and an Officer in charge of a Settlement or an
Assistant Settlement Officer may, by order, refer any

dispute before him to arbitration without the consent
of the parties,

and a Tahsildar invested with the powers described

in sections-one hundred and forty to one hundred and

forty-four (both inclusive) may, with the consent of

the parties, refer to arbitration any dispute arising '

before him respecting the matters mentioned in the
same sections,

221. In
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221. In referring any such dispute to arbitra-
tion, the officer making the reference shall specify, in
the order of reference, the precise matter submitted to
the arbitrators, and such period as he may think
reasonable for the delivery of the award;

and he may from time to time extend such period.

9292. The parties to the case may each nominate
either one or two arbitrators, provided that each party
shall nominate the same number ;

and a third or fifth arbitrator (as the case may be)
shall be appointed by the officer making the reference.

And in cases when an Officer in charge of a Settle-
ment or an Assistant Settlement Officer refers a dis-
pute without the consent of the parties, he shall, if
they refuse to nominate arbitrators under the first
paragraph of this section, nominate three or five arhi--
trators as he thinks fit.

993. Every officer making a reference under this
chapter may, on good cause shewn, excuse any per-
son from serving as an arbitrator, and may call on the
party who nominated such person to nominate an-
other in the place of the person so excused.

224. If an arbitrator die, desire to be discharged,
or refuse or become incapable to act, the party who
nominated him shall nominate another person in his
place.

225. If in any of the cases provided for by sec-
tion two hundred and twenty-three or section two
hundred and twenty-four, any party fail for a week
to nominate in manner aforesaid, the officer making
the reference shall appoint some person to act as arbi-
trator.

The arbitrators shall determine and award concern-
ing the matters referred to them for arbitration; and -
the parties disputing, and all persons claiming through

them respectively, shall abide by and perform the
award of the arbitrators.

226. If the arbitrators require ther presence of
the parties, or any other persons whose evidence may
be necessary, they shall apply to the officer making

the
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: the reference, who shall summon such parties or. pel-
sons ;. :

“and all such partles or. persons shall be bound to
attend either in person or by agent, as the arbitrators
may require, and to state the truth and to produce
such documents and other thmgs as may be required
before the arbitrators.

227. The award shall be made in writing under
the hands of the arbitrators, and shall be submitted by
them to the officer making the reference, who shall

~ cause notice to be served on the partles to attend and
hear the award.

298. The officer making the reference may remit
the award or any of the matters referred to arbitration
to the re-consideration of the same arbitrators,

(o) if the award has left undetermined some of

the matters referred to arbitration, or if it determine
matters not referred to arbitration ;

(d) if the award is so indefinite as to be incapable.
of execution ;

(c) = if an objection to the legahty of the award is
apparent upon the face of the award.
229. No award shall be liable to be set aside

except on the ground of corruption or mlsconduct of
all or any of the arbitrators. -

Any application to set aside an award shall be
made within ten days after the day appointed for
hearing the award.

230. If the officer making the reference does not

see cause -to remit the award or-any of the matters

referred to arbitration for re- cons1delat10n in the man-
ner aforesaid,

and if no application has been made to set aside
the award,

or if he has refused such apphcatlon,

he shall decide in accordance with the award of
the majority of the arbitrators,

and shall fix the amount to be allowed for the
expenses of the arbitration and direct by and to
whom and in what manner, the same shall be paid.

231. Such
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231. Such decision shall ot be open to appeal,
and shall be at once carried out; -

and no Civil Court shall entertain any suit for the

purpose of- setting it aside or agamst the a1b1t1at01s
on account of their awald

ENFORCEMENT or DECISIONS.

932. Any officer mentioned in section two hun-
dred and seven may execute all decisions made by
himself or by an appellate Court on appeals in suits
instituted in his Court under the provisions of this
Act, in cases wherein a specific sum of money is ad-
Judged to be due, or any costs or damages are award-
ed, by levying the same by any process in use for the
recovery of an arrear of revenue or rent.

283. In cases wherein possession of immoveable
property is adjudged, the officer making the award
may deliver over possession in the same manner, and
with the same powers in regard fo all contempts,
resistance and the like, as may be lawfully exercised
by the Civil Courts in execution of their own decrees..

Powrrs oF COLLECTORS.

934. Collectors of Districts may, in addition to
their own powers, exercise all the powers conferred
by this Act on Assistant Collectors..

935. An Assistant Collector in' charge of a sub-
division of a district shall, as such, have the following
powers :—

(1.) 'To. refer cases for enquiry or decls1on to his
subordinates, under section eighteen :

(2.) To withdraw cases from his subordmates and
to deal with them himself, or to refer them for dis-
posal to any other subordinate officer competent to
deal with them, under the same section :

(8.) To. appoint patwaris on nomination of pro-
prietors, under section twenty-five; and in case of
disagreement, under section twenty-six :

(4.) To appoint patwarison failure of proprietors
to nominate, under section twenty-seven ;

(5) To




(5 ) To appoint a patwérd, if dlsquahﬁed person be
nominated by the ploprletom, under section twenty-
eight:

(6.) To order changes in the pr0prletary register,
under section ninety-four and section ninety-five:

ninety-six :

(8) To enquire into cases of reported transfers
under section uninety-eight :

(9.) To levy fines, under section one hundred :

(10.) To declare the person best entitled to pro-
perty, and put him in possession, under section one
hundred and one:

(11) To enqulré into cases of dlsputed transfer of
non-proprietary rlghts, under section one hundred
"and two:

(12.) = To report on revenue-free holdings, and to
assess revenue on resumed grants, under section one
hundred and three :

(18.) To assess alluvial lands, under section one
hundred and four :

gection one hundred and nine :

(16.) To issue notification of partltlon, under
section one hundred and eleven :

(16.) To hear obJectlons to partition and disallow
partition, under section one hundred and twelve :

(17.) To hear obJectlons raising questions of title
or proprietary right, and to decide them or refer them
to arhitration, under section oue hundred and thirteen :

(18.) To give parties the option of making parti-
-tion, or of appointing arbitrators, or himself to make
partition, under section one hundred and sixteen :

- inclusive) :

- (20.) To fix the rent of land occupled by a bu11d-
ing and the rent to be paid therefor, under section
one hundred and twenty-four:

7 (21.) To
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(7) "To levy fees for mutations, under section -

(14.) To receive apphcatlons for partition, under

(19.) To make partitions, under sections one hun- -
dred and seven to one hundred and thirty-nine (both
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Co(21) To fix the rent of land which a former co-
sharer continues, after partition, to cultivate in ano-

ther mahél, under section one hundred and twenty-
five:

’ - (22) To ad]ust the use, chalges and profits of
tanks, wells, water-courses and embankments, under
section one hundred and twenty-six :

(23.) To fix the land-revenue on divided portions,
under section one hundred and twenty-eight :

(24.) Torecover costs of partition, under section
one hundred and twenty-nine:

(25.) To strike off a Apartitlon case in default of

payment of costs, undel section one hundred and
thlrty

(26.) To receive applications for, and carry out ‘

the union of estates, under section one hundred and
thirty-seven:

(27.) o fine for injuries to boundary-marks, and
in certain cases apportion the charges of repairing
boundary-marks, under sections one hundred and
forty- tWO and one hundred and forty-three :

(28.) To call on owners to -erect or repair boun-
daries, and, in default, to erect and repair and charge
~the cost £0 owners, and to’ decide disputes regard-

- ing boundaries, under section one hundred and . forty-
- four:

(29.) To distrain and sell moveable property of
defaulters, under section one hundred and fifty-three:

(30) To fix the rent to be paid for their sfr-land
by propriefors of mah4ls which have been attached,
transferred, held under direct management, falmed
or sold under the provisions of this Act+

(31.) o exercise any other jurisdiction or author-

ity which by  this Act is expreSbly attributed to
Assistant Collectors.

Powers of 236. Assistant Collectors of the first class, not
A‘slslistglﬁ . in charge of Sub-divisions of Districts, shall exercise
g{;;’gla:: oot a1l or any of the powers conferred on Assistant Col-

_in charge of lectors of the first class in charge of Sub-divisions,

Bub-divisions jyy gych cases or class of cases as the Collector of the
District

i o s A AR Sttt S
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District may from time to time refer to them for
disposal.

937. - All Assistant Collectors of the second class
shall have power to investigate and report on such

~ cases as_the Collector of the District or Assistant

Collector in charge of a Sub-division of a District

Powers of
Assistant Col-
lectors of
second class.

may, from time to time, commit to them for inves-

tigation and report.

Powzers oF SETTLEMENT OFFICERS.

938. Officers in charge of a settlement may exer-
cise all the powers conferred by or under this Act
on Settlement Officers, but none but an officer in

- charge of a settlement or an Assistant Settlement

Officer specially empowered by Government shall
have power—

‘(1) To frame proposals for assessment under
section forty-five :

(2.) To distribute the a,ssessment under section
forty-six :

(3. ) To re-distribute land or revenue, under section
forty-seven : ,

(4) To exclude proprietors from settlement for
refusal to engage, under sections forty-eight and
forty-nine : :

(6.) To adjust the rent of excluded proprietors,
under section fifty-one:

(6.) "To make a sub-settlement, under sectlon fifty-
four, and a settlement, under section fifty-five:

(7.) To make arrangements for securing the rights
of persons with whom the settlement is not made,
under section fifty-six :

(8.) To deal with waste-land, under sections fifty-

‘seven to sixty-one (both 1nclus1ve)

(9.) To resume and assess rent-free tenures, under-
sections seventy-nine and .eighty :

(10.) To resume and asses$ revenue-free land,
under section eighty-six :

(11.) To decide claims to hold land revenue-free,
under sections eighty-eight and eighty-nine.
' 239. Al

Powers of
officers in
charge of
~set’dement
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Assistant
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Matters ex-
cepted  from
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239 All other powers conferred on Settlement o

Officers by this Act shall be exercised by Assistant
Settlement Officers under such restrictions as the

officer in charge of a settlement may from time to
time impose.

240. The Local Grovernment ‘may invest any
Officer in chalge of ‘a Settlement with all or any of
the powers of a Collector of a District under this or
any other Act for the time being in force in the
North-Western Provinces, and any Assistant Settle-
ment Officer with all or any of the powers conferrible
on an-Assistant Collector under this or any other Act
-for the time being in force in the North-Western Prov-
inces, within such limits, and with such restricfions,
and for such period, as it thinks fit.

241. No Civil Court shall exercise :]U.I‘lSdlCth]l)

cognizance of OVET any of the following matters :—

~ Civil Courts.

(o) Claims by any person to any of the ofﬁees
mentioned in sections twenty-four and thirty-three,
or to any emolument appertaining to such office, or

in -respect of any injury caused by his exclusion
therefrom :

(8) The claim of any person to be settled With, or
the validity of any engagement with Government
for the payment of revenue, or

\ the amount of revenue, cess or rate to be assessed .
\ on any mahdl, or share of a mahél under this or any
‘ other Act for the time beingin force: . -

(¢) -Any claims connected with . or arising out of
-any process enforced on account of neglect or refusal
to accept the assessment or terms of sub-settlement
proposed by the Settlement Officer :

(d) The formation of the record-of- rlghts,

the preparation, signing, or ‘attestation of any of
the documents contained therein, or -

the notification of settlement:
(¢) The determination of the class of a tenant or

» ~ the rent payable by him, or the period for which such

rent is fixed under this Act : o
(/1) The
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(/) 'The distribution of the land or allotment of
he revenue of a mahdal by partition; or

‘the determination of the rent to be paid by a co-sharer

" for land held by him after the partltlon in the mahal
-of another co-sharer :

(9.) Any matters provuied for in sections fifty-
three to. sixty-one (both inclusive) :

(k) Any matters provided for in sections seventy-

nine to eighty-nine (both 1ncluswe) and one hundred
“and three:

(3.) Olaims connected with, or arising out of, the

collection of revenue (other than claims under section
one. hundred and eighty-nine), or
enforced on account of an arrear of revenue,

or on account of any sum which is by this or any
'other Act realizable as revenue :

(7.) Claims toset aside a sale for arrear of revenue

other than claims under sectlon one hundred and
elghty-one

(k) Any matter falling Wlthm the jurisdiction of |
the Court of Wards, or on which the jurisdiction of

that Court is actively exercised, except for the pur-

pose of recovering property committed by that Court

to the charge of the €ollector of the District.

Tn all the ahbove cases, jurisdiction shall rest with
the revenue authorities only.

CHAPTER VIIT.
APPrEALS,

242. An appeal shall lie from any order passed
by any Assistant Collector of the first or second class,

whether in:charge of a Sub-division or not, to the -

Collector of the District.

An appeal shall lie from any. order passed by an
Assistant Settlement Officer to the officer in charge of °
- the settlement.

248. An appeal shall lie to ‘the Commissioner of
the Division from any order passed by the Collector
of a District or an officer in charge of a settlement

or

any process .

, sion.

Appeal to
Collector of
District.

A peal to
£cer in

charge of the

settlement.

Appeal to
Comimission-
er of Divi-




Appeal to
Board.

Limitation
~ of appeal.
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Admission of
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Saving of
orders ex-

. pressly made
final.

Commission-
er’s order
when not
appealable,
but subject to,
revision.
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ot from any declaration or distribution of assessment
under section forty-five, forty-six or forty-seven.

244. Subject to the provisions of section two.

hundred and forty-nine, an appeal shall lie to the
Board from any ordér passed under this Act by the
Commissioner of a Division.

245. No appeal under section two hundred and

- forty-two shall be brought after the expiration of

thirty days from the date of the order complained of.

- No appeal under section two hundred and forty-

three shall be brought after the expiration of sixty
days from the date of the order complained of.

No appeal under section two hundred and forty-

four shall be brought after the expiration of ninety
days from the date of the order complained of.

- 246. In computing the period preseribed for an
appeal under this chapter, the day on which the order

complained of was pronounced, and the time requisite ‘

for obtaining a copy of such order, shall be excluded.

247. Any appeal under this chapter may be ad-
mitted after the period of limitation prescribed there-

. for, when the appellant satisfies the officer or Board
to whom or to which he appeals, that he had sufficient
cause for mnot presentmg the appeal w1thm such

period. -

No appeal shall lie agamst an order under this
section admitting an appeal.

248. Nothing in this chapter applies to orders

expressly made final by this Act or to appeals under

section one hundred and thirty-two.

249. In any appeal to the Commissioner of a
Division from an order passed By the Collector of the
Distriet or Officer in charge of a Settlement, on an

o appeal from an order of an Assistant Collector of the
first or second class, or of an Assistant Settlement:

Officer, the Commissioner’s order shall not be appeal-
able, but shall be subject to revision by the Board
under sections two hundred and fifty-three and. tWO

‘hundred and fifty-five.

250. The

e i
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250. The Appelldte Court may either adrmit or
summarily reject the appeal :

eéonfirm the order of the Lower Court,

or it may direct the Court to make such furthér in-
vestigation of to take such additional evidenee &s it
- may think necessary,

or it may itself take such additional evidence.
251. In any case in which an appeal is allowed,
the Appellate Court may, pending the order on appeal,

direct the execution of the order of the Liower Court
to be suspended.

CHAPTER IX.
"MISCELLANEOUS.

252. Whenever a. Court is closed on the last day
6f any period provided in this Act for the présentation
‘of any memorandum of appeal, or for the deposit or
payment of any money in or into Court, the day on
which the Court reopens shall be deemed to be such
last day.

258. The Boaird inay call for and examine the
record of any caseé, or the proceedings’ of any Revenue
Court subordinate to it, for the purpose of satisfying
itself as to the legality or propriety of any order pass-

ed, and as to the regularity of the proceedings of such
Court.

954. The Commissioner of a DlVlSlon, or the
Collector of a District, or the Officer in charge of a
Settlement, may call for and examine the record or
pr oceedlngs of any Revenue Court subordinate to him
respectively, for the purposes mentioned in section
two hundred and fifty-three;

and if he is of opinion that the proceedmgs taken
or order passed by such subordinate officer should be
modified, éancelled, oi reversed, he shall report the

Board.
255. If

If it admit the ‘appeal, it may reverse, modify or

case: with his opinion thereon' for the orders of the

Powers of
Appellate
Court.

Power to
suspend exe-
cution of

-order of
Lower Court, .

Provision
where Comrt
is closed.

Power of
Board to call
for and ex-
amine record

of casé or pro« -

ceedings of
subordinate
Revenue
Court.

Power of
Comimission-
er, Collector,
and Officer in
charge of
Settlement to
call for re-
cords and
proceedings.
Report to
Board.
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Fower of 255. If in any case, whether called for by the
cases called  Board or reported for orders, it appears to the Board
for orreport- that any order or proceedings should be modified, can-

ed. celled, or reversed, it may pass such order thereon.as
_ it thinks fit. _ '
' Bower to 256. The Board mziy, with the previous sanction

make les,  OL_the Local Government, make and issue general
rules for regulating the practice and procedure of their
-~ own Court, or of any Revenue Court subordinate to

them, not otherwise provided for by law. :

Powerof  257. The Local Government may invest any
Lossl Govern- tahsfldér with the powers described in sections one
ment tomvest

tahsildsrs ~ hundred and forty to one hundred and forty-four
with certain - (hoth inclusive), and may from time to time make

rules consistent with this Act,

(a) for regulating the assessment of land gained
by alluvion, or the decrease .of the assess-
ment of a mahdlin consequence of diluvion ;

(%) for the guidance of Settlement Officers in fixing
rent under section seventy-one or section
- seventy-two and section seventy-four: .

A1l such rules shall be published in the North-

Western Provinces Gazette, and shall there-
upon have the force of law. -

To make
rules.

Power of  The Board, subject to the sanction of the ILocal

B oo . . . .
mf;fj :’Sles, Government, may from time to time make rules-cgn-

- sistent with this Act, for - |

(¢) 7prescribing the duties to be performed respect-
ively by tahsilddrs, kdningos, and patwaris;

(d) regulating the appointment of tahsildrs and
officers inferior to them in rank, their duties,
punishment, suspension and dismissal;

(¢) prescribing the manner in which Settlement
Officers shall report for sanction the rates
and method of assessment and the amounts
they propose to assess; '

(f) generally for the guidance of all personsin.

matters connected with the enforcement of
this Act.

958. In
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258. In Act No. XL of 1858 ( for making better Afmendlxnint ]
Pprovision Jor -the care of the persons and property of 158 Aot XL o
minors w the Presidency of Fort William in Bengal),

sestion two shall be read as if, for the words ¢ estates

paying revenue to Govemment” the words “.mahils

assessed to revenue or held 1evenue-free were sub-

stituted.

259. If, while any suit or apphcatlon under this Disposal of
- Act is pending before a Settlement Officer, the settle- ;‘f}g:t?;‘fsal"
ment of the district in which the subject-matter of pending be-

the suit or application is situate is closed by the issue fore Setile-
" of a notification under section thirty-seven, such suit when settle:
or application shall be made over to the Court of the ment is
Collector of the District, and may be by him trans. 4
ferred or otherwise dealt with as 1f it had been origin-

ally instituted in or made to his Court.

THE FIRST SCHEDULE.

I. The province of Kuméon and Garhwél. _
IT. The Terai Parganas, comprising—Bézpir, Kashipdr,
Jaspdr, Rudarpdr, Gadarpdr, Kilpuri, Nanak-
Mattha and Bilherl. :
II1. TIn the Mirzépdr District :—

(1) The tappds of Agori Khds and South Kon in .
the Pargana of Agori.

(2.) 'The tappd of British Singrauli in the Pargaua

~ of Singrauli. :
(3.) The fappés of Phulwa Dudhi and Barh4 in the - ’
o Pargana of Bichipér.
(4.) The portion lying to the South of the Kalmor
Range. :

IV. The Family Domains of the Mahé.raga of Benares, _
comprising the following parganas :— .

Bhadohi and Kheyra Méngror in the anapm ~
- District,

Kaswé R4j4 in the Benares District.

- V. The tract of country known as Jaunsér Bawar in the -
, Dehla Din District.

THE SECOND SCHEDULLE,
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THE SECOND SCHEDULE.
ENACTMENTS REPEALED, .
Part’ 1—Reguldtions.
g .

~Number and year.

TITLE OB ABBREVIATED TITLE.

I pf 1796

Vof 1795 ...

CVIof 1795 ...

XIX of 1795 ...

XLI of 1795 ...

XLII 0f 1795 .

LI of 1795 ..

LVIII of 1795 ...

XVof 1797 .

A Regulation for re-enacting, with Modifica-
tions and Amendments, the Rules regarding
the temporary and permanent Settlements of
the Revenue in the Province of Benares,

A Regulation prescribing Rules for the Conduct
" of the Collector of the public Revenue in the
Province of Benaves.

A Regulation prescribing the Process by which
the Collector and the Tehseeldars are to real-
jze the public Revenue payable from the
Lands in the Province of Benares.

ter of the Landed Hstates in Benares, subject
to the Payiment of Revenue fo Government,
and of the Amount of the fixed annual

Estate,

A Regulation preseribing Rules for trying the

or claiming a Right to hold, Lands exempted
from the Payment of Revenue to Government
in the Province of Bepares, &e.

A Regulation for enacting, with Modifications,

of Persons holding, or claiming a Right teo
hold, Altumgah, Jaghire and other Tauds in

Payment of public Revenue, &e.

. VARegzﬂation respecting ryotty Pottabs in the

Province of Benares,

A Regulation for grantiﬁg to the Collectors a
Commission on the Jumma of Lands, &e.

« | A Regulation for levying certain Fees to defray |

the Expense of the Offices for keeping the
Records in the Native Languages which relate
to the public Revenue established under Regu-
lations XXI, 1798, and XXX, 1795.

A Regulation for forming a quinquennial Regis;

Revenue payable fo Government from each |

* Validity of ‘the Titles of Persons holding, |

the Province of Benares, exempt from. the |

" Extent of repeal,

So much as has not
been repealed.

So much as has . not
been repealed.

So mueh as has not
been repealed,

So much as has not
been repealed.

The Whole.

; 'So much as has not
the Rules for trying the Validity of the Titles |

been repealed.

80 much as has not
been repealed.

So much as has not
been repealed.

The whole, so far as it
relates to the North-
Western Provinces.

T
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SECOND SCHEDULE-~continued.

Number and year.

T1TLE OR ABBREVIATED TITLE.

V of 1800 ..

VIII of 1800

Iof 1801 ..

111 of 1803

Vof 1803 ..

XXIII of 1803.

XXV of 1803.

XXX of 1803.

XXVII of 1803:)

333

Extent of repeal.

A Regulation for extending to the Province of
Benares the Rules contained in Regula-
tion VII, 1799, for enabling Proprietors and
Farmers of Liand to realize their Rents with
greater Punctuality ; as well as such other Parts
of tha above Regulation as are applicable to
the Provines of Benares.

A Regulation for preparing a general Pergunnah

Register of Lands ; and for certain Altera-
tions in_the prescribed Registers of Kstates
paying Revenue, and Lands held exempt from
the Payment of Revenue.

"A Regulation to explain and ‘amend Part” of the

Rules for collecting the public Revenue con-
tained in Regulations V11, 1799, and V, 1800,
&e, - .

A Regulation for recejving, trying and deciding

- snits or complaints, declared cognizable in the
Courts of Adawlut, &e. ’

A Regulation for empowering the Sudder De-

wanny Adawlub to try appeals, &ec.

A Regulation for establishing in each Zillah, in

the Provinces ceded by the Nawaub Vizier to
the Honourable the English Bast, India Com-

pany, an Office for keeping the Records. in the }
Native Languages which relate fo the public |
Revenue, and prescribing Rules for the Con-|

duct of the Keepers, of the Records,

A Regdlation prescribing Rules: for - the Con-

duct of the Board of Revenue and the Col-
lectors, &e. .

A Regulation prescribing the *process by which

the Collector and the Tehseeldars are to realize

the public Revenue payable from the Lands, !

in the Provinces ceded by the Nawaub Vizier
to the Honourable the English East India Com-
pany. .

A Regulation prescribing Rules for the Grant of

Pottahs by the Landholders, in the: Provinces
ceded by the Nawanb Vizier to the Honour-
able the Hmnglish Bast India Company, te
their Under-farmers, Tenants, and Ryots.

The whole.

The whole, so far as it
relates to the North.
Waestern Provinees.

The whole, so far as it
relates to the North.
Western Provinees.

| So much as has not

been repealed,
Section twenty.six,

The whole.

The whole.

. S0 much as has not

been repealed.

So wmuch as has nat

been repealed.
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Number and year.

TITLE O’ ABBREVIATED TITLE.

Extént of repeal.

XXXI of 1803-..

XXXVI of 1803

XLII of 1803 ...

LIT of 1803 ...

V of 1804

VIII of 1805 ...

IX of 1805 ...

VI of 1806 ..

A Regulation for trying the Validity of the
Titles of Persons holding, or claiming a Right
o hold, Lands exempted from the Payment of
Public Revenue, uunder Grants not being
Badshahee or Royal Grants, in the Provinces
ceded by the Nawaub Vizier to the Honourable
the English East India Company, &e.

A Regulation for trying the Validity of the
Titles of Persons holding, or claiming a Right
to hold, Lands exempted from the Payment
of Public Revenue, under Badshahee or Royal
Grants, in the Proviuces ceded by the Nawaub
Vizier to the Honourable the English East
India Company, &ec.

A Regulation for forming a periodical Register
of the Zemindaries and other landed Estates,
paying revenue to Government, in the Prov-
inces ceded by the Nawaub Vizier to the

Honourable the English East India Company. |

A Regulation for establishing a Court of Wards
in the Provinces ceded by the Nawaub Vizier
to the Honourable the English East India
Company. '

A Regulation to provide for the Appointment
and Removal of the Native Officers of Govern-
ment in the Judicial, Revenue, and Commaercial
Departments, and in the Departments of Salt,
Opium, and Customs; also to make further
Provision for administering the Oath pre-
seribed by the Statute 33rd Geo. ILI, Cap. 52.

A Regulation for extending to the Conquered
Provinces, &e. *

A Regulation for enacting into a Regulation
certain Articles of a Proclamation to be issued
in the conquered Provinees situated within the
Dooab and on the right Bank of the River
Jumna, and in the Territory ceded to the
Honourable the English East India Company
in Bundlecund by the Peishwa.

A Regulation for the more effectual Repair of
Embankments.

So much as has not
been repealed.

80 much as has not

been repealed.

80 much as has not
been vepealed.

So much as has not
been repealed.

So far as it relates to
the appointment of
Native Officers em-
ployed in the Land
Revenue Depart-
ment,North-Western
Provinces.”

So much as has
been repealed. .

not

The whole.

So much as has not
been repedlad.
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TiTL® OR ABBREVIATED TITLE.

VIIof 1807

IV of 1808

" VIIT 0f 1809

"V of 1812

" XVIITof 1812 ...

XIT of 1817 ...

1 of 1819

II of 1819

IV of 1821

Extent of repeal,

- A- Regulation for making certain Alterationsin
the Provisions which have hitherto- been in
force in the Province of Benares, respecting
Persons paying or wishing to pay ‘their Reve-

instead of paying 1(: through the Medmm of
a Tehseeldar.

A Regulation for the Appointment and Adminis.
tration of the Office of Canoongoe in the Ceded
and Conquered Provinces, and in the Plovmce
of Benares:

A Regulation for modifying Parts of the Rules
in Force respecting the Appointment and Re-
moval of the Native Officers of Government
in the Judicial, Revenue, -and Commereial
Departments.

A Regulation: for amending some of the Rules
at present in' force for the Collection of the
Land Revenue.

A Regulation for explaining Section I, Regula-
tion V, 1812, and rescinding Sectlons IIT and

and IV, Regulation L 1795, a.nd enacting
other Rules in lieu ther eof

A Regulation for securing the better Administra-
tion of the Office of Patwéri in the Ceded
and- Conquered Provinces, the Provinces of

the Pergunnah of Puttaspore, and its Depen-
dencies.

A Regulation for replacmg the Distiicts of Din-
agepore and Rungpore under the Management
of the Board of Revenue, &c

tained in the existing Regulations, regarding
the Resumption of the Revenue of Lands held

Tenures, &c.

Revenue or other Officer employed in the
Management or Superintendence of any Branch
of the Territorial Revenues, to exercise,  in
certain Cases, the Powers of Magistrate, or
Joint Magistrate, &oc.

nue directly to the Treasury of the Collector, |

IV, Regulatlon XLV, 1793 and Sections ITT-

Behar and Benares, the District of Cuttack, -

A Regulation for modifying the P10v1s1ons con-
free of Assessment under Illegal or Invalid ;

A Regulation for authomzmga Collector of Land

So much - as has not
been repealed.

The whole.

So far as it relates to
the Land Revenue
Department.

The whole, so far as it
relates to the North-
‘Western Provinces.

The whole, so far as it

relates to the North-
‘Western Provinces.

The whole, so far asit
relates to the North-
Western Provinges. .

The whole, so far as it
relates to the North-
‘Western Provinces.

The whole, so far as it
velates to the North-
Western Provinces.

The whole, g0 far as it
. relates to the North-
Western Provinces.
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- Number and year.

T1TLE OR ABBREVIATED TITLE.

T of 1822

‘vr of 1822

, ’VII of 1822
X1 of 1822

| 1X of 1824,

-TX of 1825

XHI of 1825
XIV of 1825
III of 1828
IV of 1828

I of 1829

A Regulation for modifying the Constitution,
Boards vested with the Superintendence of the
the Presidency of Fort William.

A Regulation to establish a Court of Wards for
Benares, and to define and explain eertain
of the Rules regarding the Powers and Juris-
diction of the seveisl Courts of Wards.

A Regulatlon for declaring the Prineiples accord~

Revenue in the Ceded and Conguered Prov-
mces, &o.

W Regwlation for modifyiiig 4id’ explainitig tho
existing: Regulations velative to the Sale of

Land for the Recovery of Arrears of Revenue,
&e.

. A, Regulstion to extend, with certain Excephons

and Conditions, the existing Settleinent in

for a further Period of Five Yedrs.

.| A Regulation for extending the Opetation of

- Regulation V11, 1822 &,

. ‘ARegul'atlon‘to risintain the Settlement made

for certain Lands hield exempt from' the Pay-
ment of Revenue by Canoongoes; in' the
Province of Behar, &c.

A Regulation to declare the extent of the Autlior-
ity possessed by the Revenue Authorities, sub-
ordinate to the Governdr Generl 'in Council,
in the Confirmation of Lakhiraj Tenures, &e.

A Regulation for the Appointment of Special
Commissioners for the more spesdy Heaiing

sions’ of the Revenue Authorities, &e.

A Regulation to declare and extend the: Powers
to be exercised by Collectors, when making or
revising Settlements, under the Piovisions of
Regulation VII, 1822,

A Regula,tmn for constituting Coxivissioners- of
Revenue aid Cireuit, &e.

and altering the Jurisdiction of the several |

Land Revenue, in the Territories belonging to |

ing to which the Settlement of the Eand |

the Conguered Provinees and in Bundlecund |

and Determination of Appeils from the Degi- |

Extent of repeal.

The whole, so far as it
relates to the North-
Western Provinces.

:So much as has not

been repealed.

The whole, so far as it
relates to the North-
‘Western Provinces.

i Tho preamble and sec-

tions two and thirty-
six,

-So much as has not

been repealed.

’ The whole, so far as it

relates to the North-
Western Provinces.

The whole, so far as it
relates to the North-
Western Provinces.

The whole, so far as it
rélates to the North-
Western Provinces,

The'whole, so far as it
rélates to thie North-
‘Western Provinces,

‘The whole, so far as it

relates to the North-
Western Provinces.

‘The whole, so far as it

relates to the North-
Western Provinces,
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' SECOND SCHEDULE—continued.

Number and year.

TiTLE OR ABBREVIATED TITLE.

Extént of repeal.

~ IV of 1829

XT of 1829.

Xof 1831 ..

IX0£1833 ..

of Clause Second, Section X, Regulation- I,
1829.

A Regulation- for modifying the Rules in force
Embankments.

A Regulation for vesting in a Deputation from
the Sudder Board of Revenue, to be ordinarily
stationed at Allahabad, the exclusive Control
Benarves, &c.

A Regulation to modify certain Portions of Re-

gulation VII of 1822, and Regulatlon IV of
1828, &c.

A Regulation for modifying, in certain Cases, the
*|  Rules laid down in Clauses Fourth- and Fifth, |
Section II, Regulation III, 1828, relative to
Appeals to the Special Commissioners appointed
under that Regulation ; also for modifying part

relative to the Construction and Repair of

over the Revenue Affairs of the Province of

The whole, so far as it
relates o the Noith-
Western Provinges.

i Thé whole.

relates to the North-
‘Western Provinces.

Sections two to fifteen,
both inclusive.

PART II.—ACTS.

ActTof1841 . ..

Act XIT of 1841.

"ActLof1845 .

Act VITI of 1846.

An Act for facilitating the Collection of the
Revenue of Government and defining the
Interest intended to be conveyed by Public
Sales for the Realization of Arrears of the
Public Revenue in Putteedarry Estates.-

An Act for amending the Bengal Code in
regard to Sales of Land for Arrears of
Revenue.

An Act to amend Act No. XII of 1841,
entitled “ An Act for amending the Bengal
Code in 1ega1d to Sales of Land for Arrears
of Revenue.”

An Act for determining tﬁe Duration of the
existing Settlement of the "North-Western
Provinces.

$0 much as has not
been repealed.

So much. a2 has not
been repealed.
S0 much as has not

been repealed,

the settlement of
Banda.

887

The whole, so far as it

The whole, except as to
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SECOND SCHEDULE—concluded.

[acrxx

Number and year.

Ti7LE OR ABBREVIATED TITLE.

ActT of 1847 ...

Act XXVI of
1864.

Act XXXI of
1858.

Act XIX of 1863.

Extent of repeal.

An Act for the Establishment and Main.
tenance of Boundary-marks “in the Nmth
Western Provinces of Bengal.

An Act for making better provision for the
education - of ‘male minors ~subject -to the
supeuntendence of the Court of Wards,

An 'Act to make further provision for the
Settlement of ILand gained by alluvion in
the Presidency of Fort William in Bengal.

An Act to consolidate and amend the Law

relating to the Partition of Estates paying

Revenue to Government in the North-West-
e Provinces of the Pres1deney of TFort
William in Bengal.

The whole.

The whole Act, so far
as it applies to the
North-Western Prov~

inces.

The whole, so far as 1t
relates to the North-
‘Western Provinces.

The whole, so far as it
relates to tbe North-
Western Provinces.

L
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INDEX.

(Nothing hercinafter conmmed kas the fm ce Qf' law.)
Abatement of rent, see Rent,
Act X1i of 1858, sectlon 2 amended, sec. 258
X of 1859 section 28, bar to resumption created by, mauntauned sec. 80.

" XXITT of 1863, ploclamatxon under section 58 of this Act to be held to

be an advertisement under section 1 of, sec. 59.
claimant to proceed according to provisions of, sec. 59.
IX of 1871, 2nd schedule, No. 130, bar to resumption created by, main-
tained, sec. 80, cl. (¢ )
nothing in, to bal application to assess land held rent-free,
sec. 82.
See Code of Civil  Procedure, Indian Penal Cocle, Imimn Succession Act,
: North-Western Provinces Rent Act.
Acts rvepealed, sec. 2 :
¢ Agricultural year > defined, sec. 8, cl. (8).
Alluvxon enhancement of rent on account of 1an(1 gained by, sec. 77.
land gained by, liable to assessment, sec. 104.
Local Government to make rules 1egulat1ng the assessment of such
land, sec. 257.
¢ Annual value’ defined, sec. 8, cl. (6).
Annulment of settlement for arrears, secs. 150, 158, 159—162 164, 165.
Appeal, generally, secs. 242—251.
from collector’s decision on a question of title ansmg in pa,1t1t10n pro-
ceedings, sec. 114.
from decision of collector making or confirming a partition, sec. 132.
order in a JudlClal proceeding passed ex parte or by default not open to,
sec, 14,
decigion in accordance with award of arbitration, not open to, sec. 231.
See Special appeal.
Appea,ls, execution of decisions made on, sec. 232.
to collector of district, sec. 249, ,
to officer in charge of settlement, sec. 242.
to commissioner of division, sec. 243, -
to board, sec. 244
limitation of, sec. 245.
time exctuded in reckoning period allowed for, see. . 246.
admissible after period of himitation, sec. 247.
‘under section 132, excepted from operation of chapter VIII, sec. 248.
from commissioner’s orders when barred, sec. 249, :
powers of court as to, sec. 250.
suspension of execution pending orders on, sec. 251.
rule when court is closed on day for presenting, sec. 252.
See Board’s power to call for proceedings, Review, Revision.

Appointments
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‘Appointments made under enactments repealed, to be deemed to have been
' made under this Act, sec. 2.
See Assistant collector, Assistant setz‘lement officer, Board,
Collector of the District, Commassioner, Kdningos, Patwmz,
 Settlement officer, Ta/zszldms
Axbitration, reference to, generally, secs. 220—2381. ~
reference of boundary dispute to, by settlement officer, sec. 40.
veference of question as to title arising in partition ploceedmgs to,
by eollector, see. 118.
partition by, see. 116.-
¢ Arrear of land-revenue’ defined, sec. 148,
existence and amount of, how proved, sec. 149
: See Collection.
Arréist and detention for arrears of land-revenue, secs. 150, 152
Assessment of rent, see Rent, determination of,
Asses;sment of revenue, rules to be made regarding mode of, sec. 39.
, general proposals of, sec. 45.
manner of reportlng rates and amounts of, for sanction
to be preseribed by the board, sec. 257. ’
declaration of, sec. 45,
_ appeal from declaration of, sec. 243.
agreement to, from what date to take effect, sec. 46.
may be revised before it is confirmed, sec. 92.
confirmation of, by Local Government, sec. 92.
~ on inferior proprietor, sec. 55.
distribution of, when land 1s held in severalty, sec. 46
appeal from such distribution of, sec. 243.
ve-distribution of, sec. 47.
o refusal or failure to accept, and procedure thereon,
et sees. 48—5bR.
. claims arising out of process for refusal to aceept, not
cognizable by civil court, sec. 241, cl. (¢).
of revenue-free grants resumed by settlement officer,
secs, 86-—89.
by collector, sec. 102.
of land gained by alluvion, see 4lluvion.

of several portions of mahdl on . perfect part1t10n,_

secs. 118, 120, 128,
" new allobment of upon suech pmtmns on discovery of
fraud or error, sec. 133,
enhancement of when permissible duung currency of
settlement, sec. 93.
decrease’ of, in case of loss of land by dxlu\non, Local
Government to make rules for, sec. 257.
no question regarding amount .or validity of engage-
ment for payment of, to be enfertained by civil
court, see. 24d.
As51s’ca11t Collector is a Revenue Court,” sec. 3, cl. (9
of two classes, sec. 18.
how appomted sec. 18.

Assistant Colleetor

i

I

e e e e e e e
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Assistant Collectm subordinate to collector sec. 13.

powers and duties of, genelally, secs. 236, 287,
power of, to appoint patwéris; sec. 25 ¢f seq. -

power of to. fix rent ‘payable by excluded propuetm sec. 52.

Ass1stant Collector eharge of sub-division, defined, sec. 15.
how. appomted ‘and  removed,

sec. 15.
powers and dut1es of, generally,
secs, 15, 235.

-may be invested with powe1s of
collector, sec. 12.
control of collector over, secs.
12,15, 16.
subordination of revenue officer of
sub-division to, sec. 16.

power of, to transfer and with- =

: draw cases, sec. 18.
Assistant Settlement Officer is a ¢ Revenue Court,” sec. 8, cl. (9).
how appointed, sec. ‘38,
powers and duties of, generally, secs. 88, 288, 239.
reference to arbitration by, secs. 220, 292.
may be invested with powers of assistant col-
lector, sec, 240.
Attachment see Direct management.
Auction, see Sale.
- Award, see Arbitration.

Balance of revenue, see Arrear.
Bar of suit against certified purchaser at sale for arrears, sec. 184..
See Ciwil court.
Bendm{ transaction, see Certified purchaser.
¢ Board’ defined, sec. 8, cl. (11).
: appointment of members, constitution, powels, &c of secs, 4—10,
power of, as appellate court, see Appeal
powers of revision of, secs. 249 258, 256,
control of, over commissioners, sec. 11.
power of, to appoint tahsildérs, sec. 22.
determine patwéris’ rate, sec. 30.
fix patwéris’ salaries, sec. 82.
pass orders on general proposals of assessment, sec. 45.
fix date from which settlement is to take effect, sec. 46.
exclude from settlement person refusing to accept assess-
" ment, secs. 48—52.
- to prescribe form of revenue-free tenures , sec. 86,
form and manner of attestation of record-of-rights, sec. 90.
register of changes in record-of-rights, sec. 95.
manner in which kéndngo shall record transfers, sec. 102.
to sanction assessments of revenue-free grants resumed by collector,
sec, 108,

to declare what officers may arrest for arrears, sec. 152,

Board
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Board to annul settlement for arvears, sec. 158. '
* to fix terms of new settlement in case of annulment, sec. 165,
power of, as court of wards, séc. 193 ef sgq.
to call for and examine proceedings- of subordinate revenue
courts, sec. 253.
to.deal with cases so called for, or reported, sec. 255
to make rules as to costs of pmtltlon, sec. 129. -
for preseribing duties to be performed by
tahsildérs, &e., see. 257, el. (c).
as to payment of 1evenue, sec. 147,
writs of demand, sec. 151.
practice and procedure, sec. 256,
sanctwn of, required to formation of patwirls’ circles, sec. 28.
to farm or take under direct management on exclusion from
settlement, sec.
48.
on annulment. of
settlement for
" arrears, - Secs.
159, 165,
to transfer of share for default, sec. 157. '
. to sale of .Jand on which arrear accrues, sec. 166.
teport to, after annual inquiry into revenue-free grants, sec. 108,
on assessments of ‘resumed revenue-free grants, sec, 108.
Boundaues, maintenance of, secs. 140—144.
Boundary disputes, decision of, by settlement officer, sec. 40, . :
by collector and ass1stant collector, sec. 144.
tahsflddrs may be invested with powers regarding, sec. 257.
may refer to arbitration, sec. 220.
Boundary- marks powers’ of settlement officers as to erection of, sec. 40.
. “of collector as to erection,. mamtenance and * repairs
of, sec. 144,
tahsfld4rs may be invested with powers in reference to, sec. 257.
obligations of landowners as to, sec. 141, .
penalty for interfering with, sec. 142.
re-erection and repair of, sec. 143,
Burial ground, how to be dealt with on partition, sec. 127.
See Lease.
Burthen of proof is on person claiming, as revenue-free, land not recorded as
such, sec. 87.
See Presumption.

Canal, see Lease.
Cattle employed in agriculture exempted from distress for arvears of land-
: revenue, sec. 153.
Certificate given to purchaser at sale for arrears of land-revenue, sec. 153,
"Certified purchaser at such sale, bar of suit against, on allegation that the
purchase was a bendm{ transaction, sec. 184,
Cesses to be recorded, secs. 65, cl. {(4), 66.

Cesses

-
]
{
Y
!
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Cesses not recorded, not to be enforced, sec, 66.
conditions as to conservancy and pohce may be imposed on collection
of, sec. 66.
payable by tenants, to be consolidated with rent, sec. 66. -
Civil cowt may set aside summary decision as to possession pronounced by
collector in mutation proceedings, sec. 101,
not to entertain claim for partition, sec. 185.
to entertain suit to set aside sale for arrears of revenue on ground of
fraud, but not on ground of irregularity or mistake, sec. 181.
to entertain swt against. Government for amount of arrear paid
under protest, sec.-189.
not to entertain suit against arbitrator, or to set aside award,
sec. 231.
list of other matters excepted from cognizance of, sec. 241.
See District court, High court.
Code of Civil procedure, provisions of, for trial of original suits apphed sec. 114,
for realizing amount of decree applied,
sec. 176.
section 151 of, applied, sec. 212.
Collectlon, manner of, by lambardérs and co-sharers, to be recorded, sec. 65, cl.(c).
of pa,twa,u s rate, sec. 31}
_ See Recovm 7.
Collectlon of land-revenue on land farmed for arrears, sec. 163.
' claimg arising out of, not cognizable by civil courts,
sec. 241.
provisions as to, applied to -money recoverable as
arrears, and due when this Act comes into force,
sec. 192, :
See dnnulment of seitlement, drrear of land-
revenue, Aryest, Defaulter, Direct management,
Distress and sale, Anterest, Payment of land-
revenue, Joint and several f)esponszbzhz‘y, Sale,
Tramsfer of share on partition, Writ of demand.
‘Collectm of the district’ defined, sec. 8, cl.” (2).
_1s a revenue coult sec. 3; cl. (9).
how -appointed; sec. 12.
temporary vacancy in office of, how filled, sec, 19.
control of, over his submdmates secs. 12, 13 15, 186,
powers and duties of, genelally, secs. 12, 234«
power of, to transfer cases to, and withdraw them
from, hls subordinates, sec. 18.
to form and alter pz’ttwéris’ circles, sec, 28.
to appoint patwarls, sec. R5 ef seq.
to farm mahdl or share on exclusion from settle-
ment, secs. 48, 49, '
to fix rent 1)ayable by excluded proprietor, sec. 52.
to call for and examine proceedings of sub01d1na,te
revenue courts, sec, 254,
See Appcal
¢ Commissioner ’ definied, sec, 8, cl. (3).

¢-Commissioner’
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¢ Commissioner ’ is a revenue court, sec. 8, cl. (9).
how appointed, sec. 11.
- powers and duties of, sec. 11.
authority of, over revenue officers, sec. 11.
control of board over, sec. 11.
power of, to call for proceedings of subordinate revenue courts,
" sec. 254,
See Appeal.
Commutation of rent, see Rent.
Conclusive evidence of existence and amount of arrears of land-revenue, cer-
tificate of tahsilddr to be, sec. 149.
except in suit to recover amount paid under
protest, sec. 189.
Conservancy, conditions as to, may be 1mposed on collection of cesses, sec. 66. -
Contracts, see Incumdbrances.
Conveyance, see Transfer.
Conviction of a non-bailable oﬂfence 1is a ground of dlsqual1ﬁcaht1on of land-
owner, sec. 194. :
Costs of partition, secs. 129, 130,
' in revenue suit how 1‘ealized, sec. 232.
. See Fupenses, Recovery.
Court of waxds, secs. 198—206.
appointment of patwéris in estates under, sec, 26.
settlement of land under charge of, not to be annulled for
arrears of land-revenue, sec. 158.
no sale of land for arrears aceruing on it while under manage-
went of, or while so circumstanced that it might have been
under management of, sec. 166.
~ civil courts not to exercise jurisdiction in any matter subject
, to, sec. 241.
- Custom, land recognized by, as sir, see: 3.
as to nomination of patwéris, secs. 25, 26, 28.
as to election of representatives, sec. 4«4 :
as to re-distribution of land and re-adjustment of revenue in. a
mahdl, sec. 47.
of vﬂlage to govern d1sputes regarding entries in the récord-of-rights,
gec, 67.
allotment of common 1ands m partition to he-in a,cco1da,nce with,
_sec. 119,

Dastak, see #rit of clemaml
Demease of assessment, see Assessment.
Decree in case of rent-dlspute before settlement officer what to specify, sec. 76,
- Default, order by, in judicial proceedings, secs. 213, 214.
See dppead. '
¢ Defaulter’ defined, sec. 148.
Delegation of power of Local Government to place assistant collector in charge
of a sub-division, sec. 15.
D11uv1on, decrease of assessment on loss of land by, sec. 257.
Direct management on exclusion from settlement, sec. 48.

-

Direct management



1878.] Lanid Revenue (N, W. Pro‘v‘i%déé). : 345

Duect management on attachment for arrears of land-revenue, secs. 150, 154—
: © 156.
on annulment of settlement, secs. 159, 165.
no sale of land or annulment of settlement of it for arrears
accruing on it while under, secs. 158, 166, cl. (c).
appointment of patwaris on estates unde1 sec. 26,
Dismissal of inferior officers, board to make rules regarding, sec. 257.
D1squahﬁed person, notification of transfer to be made by person in charge of
property of, sec. 99,
See Court of war ds, Female, Incapable person, Lzmatw Minor:
Dlstless and sale of moveable property for arrears of land-revenue, secs. 150,
153.
Distribution of assessment, see Assessment.
District, a collector to be appointed for each, sec. 12.
power to alter imits of, sec. 14. '
District Court, appeal to, from decision of collector in question of title arisir
in paltltlon proceedings, see. 114,
See Bar to suet, Civil court.
Division, a commissioner to be appomted for each, sec. 11
' power to alter limits of, sec. 14
Documents, see Summons to produce.
Dwelling-house, see' Lease.

Embankment. how to be dealt with on partltlon sec. 126.
Enforcement of decision, see Erecution.
Enhancement of rent, see Rent. '
: of revenue, see dssessment.
Error, notice not void for, sec. 211.
in record-of-rights ‘when to be corrected by collector, sec. 94.
See Mistuke.
Evidence, mode of taking, in judicial proceedings, secs. 215—217.
additional power of appellate court to take, or direct to be taken,
sec. 250,
: See Burthen of progf, OOncluswe evidence, Presumption, Suin-
mons.
- Exclusion from settlement, see dssessment.
Execution of decisions, secs. 282, 283.
suspens1on of, pending appeal, sec. 251,
'E:r parte order in judicial proceedings, secs. 218, 214.
See Appeal.
Expenses of arbitration, order regarding, sec. 280.
© Bee Vi zllage-ed rpenses.
Exproprietary tenant, person excluded from settlement to hold his sfr -land as,”
_ secs. 51, 52,
inferior Plopr1et01 refusing sub-settlement to hold land
cultivated by him as, sec. 54.
enhancement by settlement officer, of 1'ent payable by,
sec, T1.
‘proprietor in mahal or part of mahél attached, sold, &e.
for arrears, to hold his sir-land as, sec. 190,

Exproprietary tenant
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I]xplopuetaly tenant, rent payable by, how fixed in case of exclusion from
settlement, secs. 50, 52.
in case of attaehment szde

&e., sec. 190.

Farm, on exclusion from settlement sec. 48 et seq.
on annulment of settlement for arrears, secs. 159, 165.
no sale of land for arrears accruing on it while held 1, under sec. 48,
49, 159, or 165, sec. 166.
: granted by p10p11et01 in good faith to hold good in certain cases, on
sale of land for arrears accruing on it, see. 167.
: See Collection of land-revenue, Lease.
Fees for mutations, sec. 96. ,
See Recovery.
Females when disqualified to manage their lands, sec. 194.
Tine for neglect to notify transfer of property, sec. 100.
: See Penalty, Recovery. - .
Forfeiture of deposit for default in payment of balance of puwhase -money,
sec. 175,
Fraud is a ground for setting aside sale for arrears of land-revenue, sec. 181.
Further investigation, power of appellate court to omit, sec. 250.

Garden, see Lease.
Government, suit against, for amount of arrear paid under protest, sec. 189.
revenue, see Revenue.
Governor General in Council, sanction of, required to appointments and re-
movals of members
of board, sec. 5.
to rules 1egard1ng mode of

assessment, sec. 139,
Gualdlans appointed by court of wards, sec. 199.

by proprietor for his heir, sec. 199.
disqualified persons to sue and be sued in name of, sec. 205,
sebtlement when to be made with, sec. 43.

Xereditary office of kdndngo, sec. 88.
ngh Court, appeal to, from decision of collector on question of tl‘cle arising in
pm‘m‘aon proceedings, sec. 114.
. special appeal to, in such cases, sec. 115.
Hohday, no sale of land on, for arrears, sec. 172,

purchase-money due on, to be pald on first office day following, sec. 175.
See Limitation.

idiof see Court of wards, Disqualified person, Incapable person.
Tmmoveable property, see Sale for arrears.

Implements of husbandry exempted from distress for arrears of land-revenue,
see, 153,

Incapable person, settlement of land of, thh whom to be made, sec. 43.
See Court of wards, D;sg71al7_]zed person, Lunatic, Minor.

¢ Incumbrance’
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¢ Incumblance defined, sec. 3, ¢l. (7). B '
o land sold for arrears of land-levenue accmmg' on it, sold free
-from, sec, 167.
immoveable property sold for arrears -accruing on other pro-
perty sold subject to, sec. 168, '
Indian Penal Code, kantingos and patwiris to be. deemed public servants within
meaning of, sec. 35.
Indlan Succession Act, 1865, proprietors may appoint gualdlans for their heirs

by will executed in manner required by, see. 199,
Tnferior proprietor, see Settlement.
Instalments, see Payment of revenue, Rent.
Interest not demandable on arrears of land-revenue, sec. 148. :
may be allowed on refund of purcha,se-money paid at sale- for arrears,
sec. 182..
Irregularity in sale as ground for setting it aside, sec. 179.

“Joinder of tenants in vent-disputes before settlement officer, sec. 75.
Joint and several responsibility for land-revenue established, sec. 146.
not affected by transfer of share or patti for
arrears of land-revenue, sec, 157.
suspension of, on-annulment of settlement for
arrears, sec. 164,
-Judicial decision bars claim to resume rent-free grant, sec. 80, cl. (a).
- Judicial proceedings, rules of procedure applicable to, sec. 219,
power of board to review its orders in, sec. 9.
Jurisdiction, see Assistant collector, dssistant collector in charge of sub-division,
Assistant settlement officer, Board, Collector of the district,
Commissioner, Settlement officer, Twﬁswldms

Kantngos, duties of, sec. 33.
how appointed, sec. 33.
salary of, how fixed, sec. 34.
to be deemed to be a public servant, sec. 85.
records kept by, to be deemed to be public records, sec. 85.
rules preseribing duties of, to be made by board, sec. 257.
to record transfers of certain interests in land, sec. 102.

claim relating to office of, excludea flom cognlzance of 01v11 courts,
sec. 24l1.

Language in ordinary use in district, Government to declare, sec. 215.
Lease, bond fide, for evection of dwelhng-houses, manufactories, mines, gardens,
tanks, canals, places of worship, burying grounds, to hold good on
sale for arrears, sec. 167.
power of court of wards to grant, sec. 203.
power of manager under court of wards to grant, sec. 201.
Liability for land-revenue becoming due after sale for arvears, sec. 187.
‘ nol to be affected by any length of rent-free occu-
pancy, sec. 83.
See Joint and several responsibility.

Limifation
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Limitation in case of apphcatlon to set aside award, sec. 229.
of appeals generally, secs. 245—247.
from orders of collector, makmg or confirming a parti-
tion, sec, 132.
when court is closed at the time the period of, expires, sec. 252.
. SeeActhflSSQ Aot IX of 1871
Local extent, sec. 1.
Local Govelnment subordination of board to, secs. 4—6, 10.
reference to, by board, in case of difference of opinion,
sec. 8.
power of, to authorize any member of board to exercise
powers of board, sec. 10.
to confer powers of collector on assistant collector
in charge of sub-division, sec. 12.
" powers of, to confer powers, how to be exercised, sec. 17.
power of, to vary or cancel order conferring powers, sec. 19.
power of to invest settlement officer with powers of col-
lector or assistant colleetor, see. 24,

power of, to invest any officer with powers of officer in
charge of settlement "during currency of settlement,
see. 93.

power of, to confer certain additional powers on assistant
settlement officer, sec. 238.

power of, to invest tahsflddr with powers regarding: bound-
ary-mmks and disputes, sec. 257. -

‘Local Government, powers of, to appoint to offices.

to appoint and remove members of board, sec. 5.
commissioners, sec. 11, |
colléctors, sec. 12.
_ assistant collectors, sec. 13,
agsistant collectors in charge of sub-
divisions, sec. 15.
to delegate this last power, sec. 15.
to appoint settlement officers, sec. 38.
Local Government, powers of, in regard to settlements—
to bring local area under settlement, sec. 36.
to direct record-of-rights to be framed, sec. 36.
to close settlement, sec. 37.
to issue rules regulating mode of assessment,
sec. 39,
to confirm settlement, sec. 92,
to direct revision of settlement before eonfirm-
ing it, sec. 92.
to fix peuod of settlement sec. 92.
Local Government, miscellaneous powers of,
» to extend this Act, sec. 1.
to alter limits of divisions, distriets
. and tahsils, and to create sub--
divisions of districts, sec. 14.
in regard to patwiris rate, sec. 30.
Local Government
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Local Government, miscellaneous powers of, in regard to patwéris salaries, sec. 32.
to fix kdndngos salaries, sec. 34.
" to impose conditions as to conser-
vancy and police on collection of
cesses, sec. 66.
as to commutamon suits, sec. 78.
to prescribe fees for mutations and
appropriate same, sec. 96.
to make rules for inspection of
records by the publie, sec. 106.
to pass orders on claims to hold land
revenue-free, sec. 87.
to make rules for fixing rent, secs.
71,72, 4.
to order new allotment of revenue
on proof of fraud or error in
partition, sec. 133.
to declare proprietors disqualified to
manage their lands,secs. 194,198,
to declare what is the language in
ordinary use in any district,
sec. 215.
to make rules regulatmg assess- -
ment of land gained by alluvion,
and decrease of assessment in
consequence of diluvion, sec: 257.
Local Government, sanction of, required to rules for distribution of business of
: boaxd, sec. 6.
for payment of revenue,
sec, 147.
of practice and procedure,
sec. 256.
' made by board, sec, 257.
Lunatw, settlement of land of, Wlth whom fo be made, sec. 43.
See Court of wards.

“Mahsl’ defined, sec. 3, cl. (1).

See Revenue -free mahdl.

Managers appointed by court of wards, sec. 199 ef seg

Manufactory, see Lease.

Mine, see Lease.

¢ Minor’ defined, sec. 3, cl. (12).

- settlement to be made with guardian of, sec. 43.
notification of transfer to he made by guardian of, sec. 99.

See Act XL of 1858, Court of wards.
Mistake in publishing and conductmg sale as ground for setting it aside, sec. 179.
See Brror.
Mortgage, see Power. '
Mortgagor entitled to be settled with, sec. 43.

Mutations




O A
TR

350 A Land Revenue (N. W. Pwovinceé). [Acr xix

Mutations to be registered by collector, sec. 94.
register of, sec. 95.

entries of, ot to affect rights of persons other than persons causing
them ’r,o be made, sec. 98.

“rules regarding, in cases of succession to proprietary rights and -

profits, secs. 97—101.
in cases of succession to other interests, sec. 102.

Negligence, responsibility of manager appointed by court of wards for, sec. 206.
N on-3ud101a1 proceedings, see Judicial proceedings.

power of board to review its own, sec. 9.
North-Western Provinces Rent Act, provisions of, applied to fixing rent on sfr-

land, sec. 52.
to detelmmmcr class
of tenan't, secs.
68, 69.
sections 16 and 17, bar to alteration of

rent subject to, sec. 77.
Notices under Act how served, sec. 211.

not void for error, sec. 211.
Notification of settlement, sec. 36.

_civil courts, not to exercise jurisdiction over, sec. 241.
of closing of settlement, sec. 87.

Not1ﬁcat10ns published - under enactments repealed, to be deemed to have been

published under this Act, sec. 2.

Occupancy, rent-free, when it confers proprietary right, sec. 82.
' no length of, affects liability of land to revenue, sec. 83
Occupa.ncy-tenant %etermma;non enhancement and abatement of rent payable
y, sec. 72.
Officer in cha,lge of settlement, how appointed, sec. 38, = -
powers of, generally, secs. 38, 288,
power of, to transfer cases to and withdraw
cases flom subordinates, sec. 18.
any officer may be invested with powers of,
sec. 93.
reference to arbitration by, secs. 220, 222.
may be invested with powers of collector,
sec. R40.
power of, to call for records and proceedings of
subordinate revenue courts, sec. 254.
See dppeal, Settiement qﬁcw
Officers, board to make rules regulating appointment, duties, punishment, sus-

pension and dismissal of tahsilddrs, and officers inferior to them,
sec. 257.

authority of commissioner over, sec. 11.
subordination of, to collector, sec. 13.

in sub-division of district, subordinate to assistant collector in charge,
sec. 16. .

Onus of proof, see Burthen of proof, Presumption.

Partition,

—
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Partition, perfect, secs. 107—188,.
imperfect, sec. 134.
no civil court to entertain claim for, sec. 135.
provisions relating to, applicable to mahdls held revenue-free,
gec. 139.
appeal from order of collector making or confirming, not govelned
by chapter VIII, sec. 248.
Patti, recovery of arrear by attachment of, sec. 150, cl. (4).
by transfer of, sec. 150, ol, (e). ‘
by anniulment of settlement of, sec. 150, cl. (/).
by sale of, sec. 150, cl. (g).
attachment and taking into direct management of, sec. 154.
in respect of which arrears due, transfer of, to co-sharers, sec. 157.
annulment of settlement of, sec. 158.
sale of, sec. 166.
pre-emption as to, by co-sharers, sec. 188.

Pattid4ri mah4l, procedure in case of one or more sharers in, refusing assess-
ment, sec. 49,

Patwiar, formation and alteration of circles of, sec. 28.
appointment of, secs. 24—28, 235, als. (3), 4), (5).
rules prescribing‘ duties of, to be made by board, sec. 257,
rate for payment of, secs. 29—31.
salary of, how fixed, sec. 32.
eligible to office ofskdndngo in certain cases, sec. 33.
to be deemed to beépublic servant, sec. 85.
- records kept by, to-be deemed public records, sec. 85.
such records to be under supervision of kéndn go, sec. 33.
payment of establishment required in connection with, sec. 29.
duty of, to- record transfers. of non-proprietary interests - in land,
sec. 102. :
claim relating to office of, or emoluments of office of, excluded from
cognizance of civil courts, sec. 241.
Payment, after proclamation of attachment of annulment of settlement, to any
person other than the collector, no discharge, sec. 161.
to defaulter in such cases in antlclpatlon of due date, sec. 162,
of land-revenue, board to malke rules for, sec. 147.
of arrears of land-revenue under protest, sec. 189.
Penalty for interfering with boundary-mark, sec: 142.
See Fline.
Pending proceedings commenced under Acts repealed by this Act, sec. 2.
suits at close of séttlement, how dealt with, sec. 259.
Place of sitting of board, sec. 4.
- for holding' other revenue courts, sec. 207.
Police, conditions as to, may be imposed on collection of cgsses, sec. 68.
Possession, certain entries in record-of-rights to be made on basis of, sec. 40.
settlement officer to decide boundary-disputes on basis of, sec. 40.
collector and assistant collector similarly to decide bOundauy dis-
putes on basis of, sec. 144.

dispute regarding, arising on application for mutation, how dis-
posed of; sec. 101

PossessTon,
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Possession, pulchase1s at sale for arrears to be put in, sec. 183.
See Occupancy.
Power to mortgage and sell, vested in court of wards, sec. 203.
Powers how to be conferred by Liocal Government, sec. 17.
order conferring, may be varied or cancelled by Local Government,
sec. 19.
of officer transferred to another distriet continued to him, sec. 21.
conferred under repealed Acts to be deemed to have been conferred
under this Act, sec. 2.
. See Appeal, A ssistant collector, Assistant collector im charge of sub-
division, A ssistant settlement officer, Board, Collector, Commissioner,
Court of wards, Local Government, Officer wn charge of settiement,
Procedure, Settlement officer, Tukstiddr.
Practice, board to make rules of, sec. 256.
See. Procedure.
Pre-emption by co-sharers when a pattf is sold for arrears, sec. 188.
Presumption that all entries in the record-of-rights are true, sec. 91
Procedule chapter VIIL. .
board to make rules of, sec. 256.
Process, see Collection of land-revenue, Procedure (Chapter VILI).
Profits, ’distribution of proprietary, to e recorded, sec. 65, cl. (a).
Proprietary rights, not entitling to settlement, how to be dealt with by settle-
ment officer, sec. 56.
civil courts to have no jurisdiction over such. arr ang'ements,
sec. 241. -
conferred by long holding land rent-free, sec. 82.
Protest, payment under, sec. 189. .
Public se1vants patwans and kéntingos to be deemed to be, sec. 35.

Punishment of inferior officers, board to make rules for, sec, 257,

Rate, see Patwdri, Rent.
Record: of-rights, "Local Government may 01de1 p1epa1~at10n of, sec. 86.
how to be framed, and what to contain, sec. 62 ez seq.
to be kept by collectm sec. 94.
changes in, see Mutation.
to remain in force till new record is made, sec. 191,
civil courts to have no jurisdiction over formation of, sec. 241.
Reemds open to public inspection, sec. 106.
See Patwdrt.
Recovery of land-revenue, see Collection.
of patwiri’s rate, sec. 31.
of cost of erection of boundary-marks, sec. 40.

of fees, fines and costs in matters connected with mutations, partition -

and union of estates, and boundaries, sec. 145.
Register of changes in record-of-rights, see Mutation.
Registration, certificate of purchase at sale for arrears does not need, sec. 183,
Regulafmon XIX of 1798, section 10, provision of, recited, section 79,
Regulations repealed, section 2.
‘Rent’ defined, sec. 3, cl. (4). s
instalments in which payable to be recorded, sec., 65, cl. ().

Rent
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Rent, cesses payable by tenants to be eonsohdated with, sec. 66.
determination, enhancement, abatement and commutation of, by settle-
ment officer framing list of tenants, secs. 68—77.
civil court not to exercise jurisdiction over the determination of sec. 241.
Local -Government to make rules for guidance of settlement officer in
determining, sec. 257.
See Exproprietary tenant.
Rent-free grants, title to, resumption of, and assessment of rent om,

secs. 79—84.
civil courts not to exercise jurisdiction over such matters,
- sec. 241.

Rent-rates framed by board for purposes of assessment to guide settlement
officer in determining disputes regarding rent, sec. 72.
Repeal of Regulations and Acts, sec. 2.
Replesen‘oatwes of proprietors of a mahdl may be settled with, sec. 44
in interest to nominate patwaris, sec. 25.
Responsﬂoﬂlty for revenue, see Joint and several responsibility, J}m&zhz‘y/
Resumption, see Rent-free grants, Revenue-free grants.
Revenue, distribution of, to be recorded, sec. 65, cl. (2).
may be re- dlstrlbu‘oed by settlement ofﬁcel sec. 47,
¢ Revenue Court’ defined, sec. 89.
¢ Revenue-free’ defined, sec. 3, cl. (10).
Revenue-f1 ee grants to be recorded by settlement officer, sec. 85.
resumption and assessment of by settlement ~officer,
secs, 86—89.
annual enquiry into, 1'esumpt10n and assessment of, by
collector, sec. 103,
civil courts not to exercise ;]ullsdletlon over such matters,
sec. 24d1.
~ Revenue-free mahdls, see Definition of makdi, sec. 3, cl. (1).
: partition law apphcable to, sec. 139..
: Act XTi of 1858 amended as to, sec. 258.
Revenue officers, see Officers.
Review, board’s power of, in regard to its own orders, sec. 9.
Revision of commissioner’s order by board when not- appealable, sec. 249,
See Board’s power to call for proceedings.
Rules to be made under this Act, for distribution of business of board, sev. ©.
regarding mode of assessment, sec. 39.
for assessment of alluvial land, sec. 104.
as to costs of partition, sec. 199.
as to instalments in which revenue is to be
paid, sec. 144.
as to writs of demand, sec. 151.
of practice and procedure sec. 256,
made under enactments repealed, to be deemed to have been made under
this Act, sec. 2. :

Sale of immoveable property for arrears of land-levenue, procedure in, gene-

rally, secs. 169,
187,

Sale
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] Sale of immoveable plopelty “for arrears of land revenue, procedure in case of
land on which the
arrear has accrued,
secs. 166,167, 183,
1 188.
3 C _ ' , : procedure in case of
3 : : other immoveable
property, sec. 168,
jurisdiction of civil
'; courts as to setting -
- agide, secs. 181,
241, . (4).
See Power to sell.
Sanction, see Board, Local government, G‘ovw nor General in council,
3 Service of summons, see Swmmons. 7
] of notice, sec. 211. ' o ’
& Settlement, see Chapter II1.
8 See Annulment of settlement, Assessment, Assistant settlement qﬁ‘ice?,
. Officer in charge of settlement, Recor [Z-qf Hg]LtS, Settlement officer,
, Sub-settlement, Waste-land.
: local area how br ought under, sec. 36
1 how closed, sec..37. :
- of excess Waste-lands, failure or refusal to accept, and procedure
Tt thereon, sec. 57.
3 “local area under, at time of passing of this Act, to be held to be
under, within the meaning thereof, sec. 38,
with whom to be made, generally, secs. 43, 44, 53 et seq.

when there are several persons possessing
interests of different kinds, see. 53,
with superior and inferior proprietors, sees. 54, 55.
civil courts not to entertain claim to be setbled with, or to exercise
jurisdiction over the foregoing matters, sec. 241, "ol. ).
See Proprictary rights not entitling to settlomont.
L when final, sec. 92.
- period for which, made, how to be fixed, sec. 92.
on expiry of period, all persons. to continue to hold on the same
conditions, sec. 191.
new, after annulment of original settlement for arrears, sec. 165.
suits pending at close of, sec. 259.
Settlement officer, see Assistant settlement officer, Officer in charge qf settlement.
how appointed, sec. 88.
is a revenue court, sec. 3,cl. (9).
powers of, genelally, sec. 38..
powers conferred on, by whom to be exe1c1sed ‘secs, 238,
289.
¢ Sir-land’ defined, sec. 3, cl. (5).
Seo Ezpwpmetaa oy tenant.
Special appeal from appeal from order of collector in partﬂnon-}n oceedmgs de-
ciding question of title, sec. 115.
Stamp not needed on certificate of purchase at sale for arrears, sec. 183.

Sub-divisions

*
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Sub-divisions of district, power to create, sec. 14.
existing tahsils to be, till altered, sec. 14.
See Assistant collector in charge of sub-division.
Sub-settlement with inferior proprietor, sec. 54.
failure or refusal to accept, and procedure thereon, sec. 54.
civil court has no jurisdiction over claims arising out of pro-
cess for refusal to accept terms of, sec. 241, el. (c).
with persons possessing proprietary r1ghts not entitling to set-
tlement, sec. 56, cl. (2).
Succession, see Mutation.
Successor to collector of the district; sec. 20.
Suits by and against proprietors under guardianship, sec. 205.
against Government, see Government.
See Civil court, Pendmg proceedings, Trangfer of suits.
Summary enquiry into possession disputed on application for mutation,
sec. 101.
Summons to give evidence or produce document or other things, secs. 208, 209.
to compel attendance and production of document before arbitr: ators,
sec. R26.
power of settlement officer to requlre attendance and production of -
documents, sec. 42 :
-Sunday, see Holiday.
Superior proprietor, settlement with, see Seftlement.
Survey officers, power of, to do all necessary acts, sec. 41.
Suspension of execution pendmg appeal, sec. 251,
of inferior officer, board to make rules for, sec. R57.

Tahsflddrs how appointed, sec. 2%.
rules regarding appointment of, to be made by board, sec. 57,
are revenue courts, sec. 3, el. (9).
to report notices of transfer, sec. 97.
may be invested by Local Government with powers under secs.
140—144, as to boundary-disputes and marks, sec. 257.
~ rules 1)1escr1b1ng duties, punishment, suspension and d1sm1ssa1 of,
to be made by board, sec. 57.
may refer boundary-dlsputes to arbitration, sec. 220,
Tahsils, power to alter limits of, sec. 14.
existing, to be sub- divisions till altered, sec. 14,
a kaningo to be appointed for each, sec. 33,
Tank how to be dealt with on partition, sec. 126.
See Lease.
Temporary vacancy in office of co]lector, how filled, sec. 20. .
Tenants, class and conditions of tenure of, and other particulars, fo be stated
in record-of-rights, secs. 63, 68, 69.
civil courts not to exercise jurisdiction over such matters, sec. 241,
clagsification of, not to be altered during currency of settlement, ex-
cept on application, sec. 93.
See Ea-proprietary tenant, Occupamcy-tenant Rent.
Term of settlement, see Settiement.

. Tools
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Tools of artizan exempt from distress for arrears of land-revenue, sec. 158.

Transfer of interests in land, registration of, secs. 94—102.
of proprietary interests or profits to be notified by person succeedlng,
secs. 97, 99, 100.
- of share or patt1 for arrears of revenue, secs. 150, 157.
of suits pending at close of settlement to collector, sec. 259,
" of such suits by collector, sec. 259,

Union of mahéis, secs. 136—138,

Village-custom, see Custom.

expenses, share of, payable by each co-sharer, to be recmded sec. 65,
ol. (3).

Waste-land, separate settloment of, in excess, included in a mahél, sec. 57.

not included in any mahal, p1ocedure as to, secs. 58—61

civil comrts not to exercise jurisdietion over such matters, sec, 241.
‘Water-course how to be dealt with in partition, sec. 126.
Wells how to be dealt with in partition, sec. 126.
Worship, place of, see Lease.

how to be dealt with in partitien, sec. 127.

‘Writ of demand for arrear of land-revenue, secs. 150, 151,



